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SHRI BHUPESH GUPTA: She says that
the C.P.f. may have committed this. | sa> :
'Why not the Congress (R) or tie Congress
Q).

SHRIMATI Pl RABI MUKHOPADHYAY
. The asked whether it was the C.P.l, or the
C.P.M.

SHRI BHUPESI GUPTA: | demand . . .
{Intern ptions)

MR. DEPUTY CHAIRMAN: All right.
The House stands adjourned till 2 p.m.

The House then adjourned for
lunch at two minutes past one ¢ f
the clock.

The House reassembled after lunch at two
of the i lock, MR. DEPUTY CHAIRMAN in the
(hair.

I. THE APPROPRIATION (NO. 4)BILL
1970

Il. THE APPROPRIATION (NO. 5) BILL
1970

MR. DEPUTY CHAIRMAN: There are two
Appropr ation Bills, No. 4 and 5. | think the -
subject-matter will be the same for di -
cussi'on. So | think we can take both the Bills
together so that individual Members can get
more time to sj eak. That will be better, |
think.

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA): We can take
them up together.

SHRI M. M. DHARIA (Maharashtra): Mr.
Deputy Chairman, Sir, before these Bills are
taken up, | have just heard that the son and
daughter of one of our Ministers have been
injured . ..

MR. DEPUTY CHAIRMAN: It has already
referred to in this House.

So we will tike the two Bills together.
There s no objection. | take it. I-
JfDjISRSS—6
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI K. U.
GANESH): Sir, | beg to move:

"That the Bill to provide for the
authorisation of appropriation of moneys
out of the Consolidated Fund of India to
meet the amounts spent on certain services
during the financial year ended on the 31st
day of March, 1969, in excess of the
amounts granted for those services and for
that year, as passed by the Lok Sabha, be
taken into consideration.”

The Bill arises out of the Demands for
Excess Grants relating to the year 1968-69
voted by the Lok Sabha on the 8th December,
1970, and the expenditure ‘charged' on the
Consolidated Fund of India and incurred in
excess of the sanctioned Appropriations for
the year. The reasons which led to the
excesses have been explained in the footnotes
below each Demand or Appropriation in the
Statement of Demands for Excess Grants
which has already been circulated to the hon.
Members in the last Session.

As the House is aware, excesses over
appropriations are revealed after the
Appropriation Accounts are compiled by the
Comptroller and Auditor-General, or the
Defence Accounts or P&T Accounts autho-
rities, as the case may be. These excesses are,
in the first instance, required to be scrutinised
ty the Public Accounts Committee under Rule
308(4) of the Rules of Procedure and Conduct
of Business in Lok Sabha, and it is only after
the Committee have looked into the facts of
each case and recommended their
regularisation that the matter is brought before
Parliament. The excesses for 1968-69 were
scrutinised by the Public Accounts Committee
in their sitting held on the 31st July, 1970. The
Committee have, in para 2.54 of their One
Hundred and Twenty-third Report (Fourth Lok
Sabha)ipresented to Parliament on the 13th
August, 1970, recommended the regularisation
of these excesses. The Demands for which
Parliament has been approachejd  for
regularisation
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relates to Civil, Defence Services and Posts
and Telegraphs for 1968-69, and follow the
above recommendations of the Public
Accounts Committee. | do not therefore
propose to take the time of the House to
explain these excesses in detail.

Hon. Members may well enquire why these
excesses arise and why they cannot be
avoided. The payments on Government
account are made by a large number of disbur-
sing officers scattered all over the country, and
inevitably there is a time-lag of several weeks
tefore the transactions relating to each Grant
of Appropriation can be collated and brought
to account against the sanctioned Grant or
Appropriation.

It does happen sometimes that unforeseen
urgent expenditure arises or expenditure in
excess of provision is booked partly due to
adjustments made by the Accounts Officers
after the close of the year. There arc also items
like pensions where precise estimation is not
possible. As a result of such factors, excesses
arise and often come to notice when it is too
late to go in for additional provision. Such
excesses are, however, not significant, as is
evident from the fact that out of a total of 141
Grants and Appropriations for the year 1968-
69, excesses occurred only under 26 Grants and
Appropriations and the total excess of Rs. 3.67
crores constitutes only about 0.02 per cent of
the total amount of sanctioned Grant and
Appropriations for the year. The actual
expenditure in  1968-69 was about Rs.
14918.91 crores against Grants/Appropriations
amounting to about Rs. 15878.34 crores. Thus
there was a net saving of about Rs. 959.43
crores, even after allowing for the excess of Rs.
3.67 crores in respect of some
Grants/Appropriations. As against the excess of
Rs. 26.06 crores during 1967-68, the excess
during 1968-69 was Rs. 3.67 crores. Never-
theless, | would like to assure the House that
every possible effort is made and will be made
to avoid such excesses or reduce them to the
minimum.

Sir, | move.

fRAJYA SABHA ]
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MR. DEPUTY CHAIRMAN: You
move the other one also.

SHRI K. R. GANESH: Sir, | beg to move:

"That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India
for the services of the financial year 1970-
71, as passed by the Lok Sabha, be taken
into consideration."”

Sir, this Bill arises out of the Supplementary
Demands for Grants of Rs. 26.24 crores voted
by the Lok Sabha on the 8th December, 1970
and expenditure -of Rs. 1914 lakhs 'Charged'
on the Consolidated Fund of India as detailed
in the Supplementary Demand Statement laid
before the House on the 25th November, 1970.
As full explanations have already been given
in that Statement, | would confine myself to a
few introductory remarks on some of the
important items for which provisions have
been sought for in the present batch of the
Supplementary Demands.

The amounts included in this batch
represent the unavoidable minimum additional
requirements which have arisen after the
presentation of the Supplementary Demands
for Grants in August, 1970. Of the total
supplementary estimates of Rs. 26.43 crores, |
might mention that Rs. 11 crores are for
payment of Interim Relief to the employees of
Posts and Telegraphs Department, Rs. 5 crores
are for payment of flood advances to the staff
of Eastern and South Eastern Railways
affected by floods in West Bengal, Rs. 4.54
crores are for providing relief measure for
fresh migrants from East Pakistan and Rs. 2.64
crores are mainly for payment of grants to
Delhi Municipal Corporation for educational
purposes and for payment of additional net
proceeds of terminal tax to the local bodies in
Delhi.

Two token votes of Rs. 1,000 each have
also been sought for giving an additional loan
of Rs. 55,73 lakhs to
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the Calcutta Doc< Labour Board and for
meeting tl e expenditure on acquisition of
land, etc. connected with the setting up ol'
three new steel plants at Salem, Hospet and
Visakhapatnam. The expenditure on these
items during the current year is expected to be
met from the savings within tl e respective
Grants.

The net cash outgo arising from these
supplementary estimates will, however, be Rs.
-5.05 crores only, as Rs. 1.38 crore is
expected to be set off on account of receipts,
recoveries, etc.

Sir, | move.

The questions vere proposed.

SHRI MAHA" IR TYAGI (Uttar Pradesh):
May ] know what is the total up-to-date
balance in the Consolidated Fund of India
today?

MR. DEPUTY CHAIRMAN: He wants to
know the balance in the Consolidated Fund of
India, as it stands today.

SHRI K. R. GANESH: | do not have this
inform; tion at the moment. By the time the
lebate proceeds and | am to reply 1| v ill
probably be able to collect it.

SHRI MAHA/IR TYAGI: Will you obtain
the igure?

SHRI K. R. GANESH: | will try to obtain
it.

SHRI S. D. MSRA (Uttar Pradesh) : Sir, in
th* Budget of this year that was before both
the Houses of Parliament in April their was a
deficit of Rs. 20) crores. Three supplementary
and Appropriation Bills had been brought
forward. One has already passed faff a sum of
Rs. 215 crores. The fourth and fifth Bills are
before us demanding appropriation or re-
appropriati in of Rs. 30 crores. The other supp
ementary demands for grants have ;.dready
been granted earlier during the last Session for
Rs. 215 crores. All these work out to Rs. 245
crores. If you really implement the prog
ammes as in the
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original Budget the deficit will be of the order
of Rs. 200 crores in the original Budget. In the
supplementary demands they have asked for
Rs. 245 crores. The total comes to Rs. 445
crores. That is not the real picture. That is not
the true picture. | have before me the Civil
Audit Report of 1970 for the year 1968-69.
That is the latest available. It shows that this
Government when it makes the original Budget
and when it comes before the House for
reappro-priations  through  supplementary
grants, does not care and does not do justice. In
the year 1968-69 it has teen stated that the total
original Budget was—I am talking of the voted
grants and not the charged appropriation—Rs.
2845 crores. The supplementary grants taken
were for Rs. 260 crores. The expenditure was
only Rs. 2870. The saving was almost equal to
the supplementary grant that was demanded by
the Government, viz.,, Rs. 235 crores. The
saving was 7.59 per cent. If you take the total
of the charged and voted grants, that year a
saving of Rs. 926 crores was there. In that year
it represented 6 per cent of the total Budget.
The most curious part of it was that this sum of
Rs. 926 crores was surrendered late. It should
have been surrendered much earlier before the
end of March. Because it was surrendered at
the end of March, it could not be utilised for
other demands. Therefore, the budgeting of this
Government is either not proper or it is only a
paper exercise. | have said that six per cent is a
saving which is very high. Compare this with
the previous year. It is stated here on page 27
of the Civil Audit Report of 1970 that the
saving of Rs. 927 crores represents Six per cent
of the total amount of voted grants and charged
appropriation against one per cent in the
previous year The saving used to be one per
cent in the earlier years. Now, the saving is
going to be six per cent or sever per cent.
Therefore, this type of budgeting by the
Government should be stopped. Without seeing
the original Budget, without comparing notes,
the  Ministers come and just want
reappropriation and retain the amount which
can be better utilised.
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Hurriedly 1 will go through Appendices IX
and X given in this book—the Central
Government's Audit Report, Civil, 1970.
Instances have been cited, dozens and dozens
of them, in which the original grant and the
supplementary grant are there for some of the
items, but the actual expenditure was less than
the original grant itself. | can read out two or
three instances which you can see. For
example, revenue expenditure on the Ministry
of External Affairs: original grant Rs. 2005
lakhs; supplementary grant Rs. 153 lakhs; total
expenditure Rs. 1873 lakhs; surrendered Rs.
285 lakhs. Therefore, the instances are many |
can give one, two three, four, five or six
instances. Here they are in the book. But |
would not like to waste the time of the House.
These are the instances where the
supplementary provisions were not needed. As
a ritual the Government came here and said,
"V/e want this expenditure"”, and they have not
been able to spend even the original grant.
Therefore, we are just tying the money. We do
not know what would be the fate, 'how we will
face so many things when we are so much
short of money. Therefore, this casual manner
of coming for supplementary grants should be
stopped. It is now a total of Rs. 245 crores—
Rs. 215 crores already granted and Rs. 30
crores to be granted. There should be more
exercise on these matters, and they should
come with a certain degree of precision.

[ RAJYA SABHA |

The economy is dwindling, there is no doubt
about it. But while the production is not
arising, spending is excessive. Spending is
going on by this Government. Excessive
spending is going on, something on this,
something on that, and so on. Now Rs. 200
crores had been almost spent on interim relief.
Not that | am objecting to Central Government
employees and those of the public sector
corporations and of banks and so on getting
that, but it is resulting in non-production. If
this is resulting in any production, | can
understand. See in the First Plan, in the Second
Plan,, in the Third Plan. The First Plan began
with 58 per cent money
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being spent on plans and 42 per cent being
spent on non-plans, that is civil expenditure.
Coming to the Fourth Plan, the total
expenditure on plan projects will be hardly 38
or 39 per cent, and the balance of it which
comes to 61 per cent is non-plan expenditure.
So, the order is just reversing. Therefore,
excessive spending is there. Shri Rajnarain
said that the expenditure on Prime Minister's
Secretariat Prime Minister's tour, js increasing.
He said, and it is still not contradicted, that Rs.
30,000 is being spent on Prime Minister every
day. This is the second country in the world,
the first is only the U.S.A.. this is the second,
and the poorest, country in the world spending
the highest amount on the Prime Minister for
the tour, Rs. 30,000 per day. This figure was
given by Shri Rajnarain on the floor of the
House but so far not rebutted. So how can
there be saving if the Prime Minister and the
Ministers are touring the States at the cost of
the exchequer to topple Governments? They
are toppling Governments. Therefore, the
expenditure is there . . .

SHRI AKBAR ALI KHAN (Andhra
Pradesh): Is it for the present Prime Minister
or it has been so for all the preceding Prime
Ministers?

SHRI S. D. MISRA: All these are habits of
the present Prime Minister. The previous Prime
Ministers were not busy in toppling
Governments, not busy with the indiscipline of
the country, the fragmentation of politics that
is going on in the country. The previous Prime
Ministers had not that noble habit of the
present Prime Minister with whom the hon.
Member is so much allied. Since the last three
years every time this House and the other
House gave suggestions to the Prime Minister
or the Minister of Finance and said, "Please at
least cut by 5 per cent the civil expenditure”, |
am sorry to say that they have not only not cut
it, probably if they give the figure you will
come to the conclusion that every year they are
increasing it by 3 per cent or 4 per cent or 5 per
cent. Even if it is status quo, | would be happy.
But it is, pot even status quo,
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They are wasting the money. There
fore, when the uggestion  is coming
from the House--last time also dur
ing the Supplementary Grant—
Minister was physically present in the
House. The Min.ster said, yes, 5 per
cent cut will bt there, we will try
our best. But if you see, there is no
5 per cent cut in the expenditure.
There are certain increases. | would
like to know from the hon. Deputy
Minister what  the increase is in
Civil Expendituie and what its pro
portion is to the Plan expenditure. If
1 am correct, 38 or 39 or 40 per cent
or up to that will be of Plan expen

diture, 60 per c( nt will be non-Plan
expenditure. 1 w ill be very happy if
I am wrong. B it | would Ilike the
Minister to give the correct figure in
his reply. This is the way the Govern
ment spends. | osses are increasing
everywhere. The Government is
spending reckle: sly.  During last six
months, after the Budget, in this
post-Budget era, up till last month,
these are the  figures available.
Twentyseven million man-days have
been lost by st ikes and gherao
Twentyseven ] lillion man-days.

Somebody has i ‘ied to work it out in terms of
valm , money. It comes tc Rs. 130 crores, very
rough figure. So this is the direct loss from
strikes alone. There are many other indirect
losses due to ether reasons. After March, 1970
up 1 11 new we have lost Rs. 130 crores. ’
herefore. the losses are like this. The public
sector is losing, in terms of trading losses,
about Rs. 45 cro es. And in terms of
production they may be about, as some people
say, Rs. 1.000 crores. Some say that they are
about Rs. 600 crores annually. Even this
morning there was a question on the public
sector and the p ivate sector. We are not
against the public sector. We want the public
sector, the private sector and the cc operative
sector, but all efficient sectors, not inefficient
sectors. | have tried to analyse certain figures
circulated by the Ministries and | have come
to the conclusion that while n the investment
in the public sector it is only 66 per cent
utilisation of th various capacities, in the
investme its in the private sector which is n
the dock, it is 90 per cent to 125 per cent
utilisation. for which, ofc lurse, they are
also
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being impeached—why they utilised more
than 100 per cent. | do not say that it is not an
offence, technically 'yes'. But if there is so
much waste, if there is so much under-
utilisation, if there is so much loss of invest-
ments, what is going to happen? Therefore,
the expenditure is excessive, the losses have
increased through trading. And then take the
nationalised banks. After the banks were
nationalised, people were expecting better
results and performance. We understand that
the balance sheets of the nationalised banks
are not being published for fear that the
dividend given by the banks which ranged
from 4 per cent to 20 per cent, they will just
not be able to give, even half. Therefore all
types of things are happening. We do not
know the picture in full. Let the Minister give
out what is the dividend which the fourteen
nationalised banks are giving. It is our
information that they have not been able to
compile the accounts for the last 18 months
because the losses are there. Only the
expending sector is increasing, production and
income sectors are not there. Therefore, it is
high time that the Government took account
of these things.

Besides under-utilisation. roughly about 50
per cent of the total investment is in the public
sector and 50 per cent in the private sector |
am talking of the three Plans. What is
happening now? An economist has calculated
and it appeared in his article. | cannot
vouchsafe whether it is right or wrong. Let the
Minister say that it is wrong. He says that
with 50 per cent investment in the public
sector, production there is hardly one-third,
about 13 per cent. Even if it is 20 per cent, |
do not mind. But it is 13 per cent. Am | right
or wrong? Is that economist right or wrong.
Therefore, these are the questions which
deserve an answer. Now, Mr. Asoka Mehta
has been a Minister, has been the Deputy
Chairman of the Planning Commission, | am
sure you will give respect to him as an
economist, if not in politics.

SHRT BHUPESH GUPTA (West Bonga'):
Economist of back-seat driving.
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SHRI S. D. MISRA: All right, be pleased
with that. | am saying something else. He gave
a statement to the Press according™ to which
the ratio of inputs to outputs in the public
sector industries, in the Central Government
industries, is 6:1; that is, if you invest six
rupees in the public sector, the production is
only one rupee. In the private sector, that is,
the organised sector, not the small-scale sector,
the ratio is roughly 2:1; that is, if you invest
two rupees, or at the most three rupees, the
production is one rupee. But in the organised
public sector, if the investment is six, the
production is one, if six is the input, the output
is one. Therefore, with such an economy, when
there is under-utilisation, when there are
losses, how can we go on?

Now, unemployment is daily increasing. It
was discussed here only last week. To-day the
population is increasing at the rate of 2-£ per
cent. But unemployment has been calculated to
be growing at the rate of 7 per cent. How many
more Plans will be alive to see—some of us
are old in terms of age, though we are not old
physically, being in the fifties— in order that
employment grows at least to the extent of the
growth of population. New, 7 per cent is the
growth rate of unemployment while the
growth rate of population is 2>, per cent. And
what is the growth rate of the economy?
Hardly two per cent. With two per cent growth
rate in the economy and with 2i per cent
growth rate in population, how-can we tackle
the unemployment problem of this magnitude?
And what are we doing? We will create five
lakh jobs according to the ad soc schemes of
Patna. | was expecting that after the Patna
session we will see something in my consti-
tuency, in my area: Uttar Pradesh is not so
forward. | was expecting to see something in
Mr. Dharia's area: it is not also a forward area
by any standard. But nothing has moved. May
be, something is moving in the files of the
Finance Ministry, in the Agriculture Ministry
or in regard to the Rural Works programme.
But nothing has been done. This Government,
naively and foolishly, thinks

[RAJYA SABHA |
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that by creating ad hoc employment for five
lakh persons every year, it is going to solve
this problem. The other day | said that the
growth rate of unemployment is one lakh per
week. These five lakh jobs will be enough for
five weeks. But what about the other 47
weeks? What about the backlog of 14 million?
Therefore, let Mr. Dharia—I consider him a
half-intellectual, a near intellectual, if not an
intellectual-consider whether giving this slogan
of five lakh jobs every year, etc., is going to
help.

Now, the prices are rising. Since we
discussed it in this House last week, my
information is—let the Government contradict
it—that the price rise has been nearly one per
cent. And during this post-Budget period,
which may be a few months, the wholesale
prices have risen by /i per cent, and the rise in
the retail prices has ranged between 12 and 17
per cent. And who is suffering? Not the
industrialists, because they ilourish when there
is shortage in the economy, their trade
flourishes. It is the common man, the poor
man, who suffers. And this 7A per cent rise in
the wholesale prices will be reflected in the
common man's budget by a cut of 25 per cent.
He spends 75 per cent of the money on food,
housing, clothing, and many other tilings.
Therefore, it will be reflected much more on
the common man . . .

SHRI M. M. DHARIA: | do not deny thst
the common.man suffers. But unlortunately in
this House common sense also suffers. Patna
resolution is not tc give employment to 5 lakh
people. Over and above the Plan target 5 lakh
more will be employed during one year and
during the five years to come in this country
every family will have at least one member
earning Rs. 100. and it is in that direction, that
the Government is dcing its planning.
Unfortunately, my friend does not understand
that. | can understand sense is common to all.
But many times common sense is lacking in
many people and Mr. Misra happens to be one
of them.
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SHRI S. D. MISRA: | do not need that
sense of Mr Dharia, whether it is common
sense or not. | would not like that sense -
which is only slogan-mongering, whit h is
only pseudo-radicalism, not radicalism . . .

SHRI M. M. DI ARIA: The country
knows what happened at Ahmeda-bad. You
have exposed yourself in your slogan-monj
ering.

SHRI S. D. MISHRA: | also know what
happened at Bombay, what happened at Alia
iabad, what happened at Patna and ilso what
happened at Lucknow ar d what is gcing to
happen hereafte \ Both Mr. Dharia and | will
live ii this country to see what is going to
happen. But | know-one thing is hap lening.
Communism is being brought in, Marxist
socialism is being bro ight in, in the name of
socialism.

Anyway, Mr. 1 eputy Chairman. | was
s..oing to say another point. What about
debts on us? In 1951-52 the State
Governme its  had debts upon them of the
order of about Rs. 450 crores. There ire
attain  official figures. Now in  he blessed
year cf 1970 the total loan against the State
Governments is of the order of Rs. 7,000
crores, and they were paying Rs. 10 crores
interest in 1951. but now they are
supposed to be paying Rs. 600 crores

annually as interest. Has not the tme
come for us in Parliament to Ic-mand
from this Government that there should be
a debt commission appointed, a debt

commission to inquire how these Rs.
7,000 crores have been utilised by  the
State governments?  And now, the
Cential Government is paying the State,
for meeting their interest charges  This
is  nothing new that | am paying. The
Central Government is paying the States to

repay the interest, net the capital.
Therefore, | d'-mand that there should
be a debt commission appointed, and it shou

d be independent, not manned by
Government officers from this Minist: y or
that Ministry. It should be an i idependent
commission to (ind out whether the
debt that has been i ven to the States
has been really utilised. And 1 would again
like to viice my demand in
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this House that there should be parliamentary
sanction  for  borrowings also.  This
Government has been going on borrowing and
borrowing and wasting the funds, not utilising
them for production. | do not mind even the
rise in prices. And borrowings can also be
there, provided the borrowings and the rise in
prices are linked with production. | am very
conscious that prices are going up. In this
country we do not mind prices going up if
there is production. But prices go on rising by
9 per cent or 10 per cent while there is no rise
in the production, there is no rise in the growth
rate. ..

SHRI KALYAN ROY (West Bengal): That
is the state of the monopoly capital.

SHRI S. D. MISRA: Scooters, cars, trucks,
etc. are all in short supply. Let me tell you
another thing. This Government claims,
especially  the Industries Minister, when he
comes here, claims—he has claimed many a
time during the Question Hour— that
investment is increasing. Bat what
happened? In 1961 the capital issue authorised
was Rs. 289 crores. In 1969 the capital issue
authorised was only Rs. 131 crores. Let us see
what the position is. In the t-wo years of
the Fourth Five Year Plan we find that we have
not been able to  invest anything. In the
Plan document you can find that Rs. 3,000
crores  are to be utilised from the public
sector and Rs. 2,500 crores from the private
sector in industries. It comes to Rs. 5,500
crores. Annually it will ccme to about Rs.
2,000 crores. But how much are vyou
investing? It will be about Rs. 1,200
crores annually. We are investing about
Rs. 2,000 crores in the private sector since the
last two years against the target of Rs. 4,000
crores. Only 400 crores in the public sector
against a target of 500 crores could be invested.
What does it mean? We have not been able to
invest and we have not been able to save. And
the Minister comes here for more money. T
need not go into inflation. | will hurriedly pass
over it because you have given the bell.
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[Shri S. D. MisraJ What about production?
There is uneconomic production.  If there
is any deficiency, they will say about
public sector because they want to be
radicals. Even a passanger's bus should be in
the public sector. Very good Look at the
steel price. Take TISCO of Tata's. Per tonne
the cost is Rs.1.275. In Rourkela it
is Rs. 2,280 per tonne and in Durgapur it is
Rs. 1.726 per tonne. | think it is high time to
find out the culprit. The tax-payers'
money is not properly utilised. Even  the
Hindustan Steel Ltd. came out with a
statement that per man hour for the year
there should be 100 tonnes on an average.
That was the target. What is the actual
position? In Durgapur it is 49 tonne per
man hour per year. The world average is
125 and Japan is having 400. Butin
Durgapur it is only 49 and in Bhilai 46.
Therefore, instead of investing in these
things, let them at least invest in agriculture.
What is the position in agriculture? They
will not give money for irrigation in
Maharashtra. UP. or Madras and only 22
per cent of the area in this country is
irrigated whereas the capacity is GO per
cent. Only 15 per cent of the 5,60.000
villages are electrified. Out of 80 to 90
lakhs  wells, only 15 lakhs are energised.
How long will you go on duping people with
slogans in collusion with the Communist
Party and the Muslim League? T will end
by saying this: Our present Finance
Minister is Yeshwantrao Balwantrao Chavan.
Neither ~ 'vash' nor 'bal' is left in him. He
cannot face Parliament because
investment s less, production is less and
agriculture is suffering. Fifty per cent cf the
agricultural ~ production is the total
wealth of the country. Twenty per cent is
input in agriculture. He sees all these. He
was sent to the Finance Ministry because the
Prime Minister wanted to pull his legs.
That has been done. Neither he nor the
Prime Minister has the couracre to face up
the challenge and therefore they want
to have mid-term, elections. What a
radical approach tc problems? I would
say. control the inflation. Have economy
in expendi ture.  Have more  economic
growth and have more production. Take the
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U.P. atomic plant. This morning we saw that
there is an atomic plant for the country. Since
the last three or four years, Punjab, Haryana
and U.P. have been requesting the Centre to
have .an atomic plant in U.P. because the
Atomic Energy Department said that one more
station is possible. There is shortage of power
and for 12 hours in eastern U.P. there is no
rower and industry and others are suffering.
The cultivators are all suffering. There is the
Lal Bahadur Shastri inquiry. Yes, do it by all
means. Instead of evading issues, do something
and do not try to bungle. There is the
Maharashtra—Mysore dispute. There is the
Bengal flood. Mcney should be given for all
these. But ultimately they will surrender the
amount given without using it. Government
should know what they are doing. They should
go by the advice at least of the Auditor-
General, who is no more the Comptroller-
General. The Auditor-General is not working
as the Comptroller-General in England . . .

ME. DEPUTY CHAIRMAN:
Please conclude now.

SHRI S. D. MISRA: The Auditor-General
is not controlling the disbursement, he is only
auditing and this should also be looked into,
Sir. Thank you.

MR. DEPUTY CHAIRMAN: Mr. Mohta.

SHRI M. K. MOHTA (Rajasthan): Sir. the
Appropriation Bill is before the Hon. House.
The Government wants more and more
money for its ever-expanding expenses.

SHRI KALYAN ROY: Like the
industrialists.

SHRI M. K. MOHTA: But if the industries
expand, the economy will be very much
happier. Unfortunately, the money of the
public is taken away by the Government and
spent on infructuous projects.

SHRI KALYAN ROY: Industrialists are
expanding, the workers are losing and black
money is in the lockers.
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SHRI M. K. MOHTA: Sir, | would submit
that this present attitude of the Government
towards the economy of the country as a
whole, namely, "Let the economy go to the
dogs, but the G wernment would go on"; is
not goin* to help in leading the country to
progress. The Government cannot go on
disregarding the economy in the way that it
has been doing. Thft the economy is in a very
bad shape is there for everyone to see. WI at
are the reasons, Sir?

After all, whc n the economy is in a bad
way, ever /one suffers, the consumer suffers,
the labourer suffers because there s less
employment opportunity, tl e common people
suffer and also the Government exchequer
suffers because the Government revenues ilso
suffer when the economy is not progressing at
the desired rate. What is happening to the
economy is the direct result of the several C
overnment policies which are not calculated
towards more productk n. They are not
production-orien ed and they are simply the
out ome of an' obscure ideology which is not
taking the country anywhc c.

Take the police of the Government in
regard to industrial licensing. In sectors
which are considered essential for the life of
the economy and the community in sectors
where there is an acute shortage and the
consumer is suJ-ering because there are no
goods to >e had. even in those sectors,
because of the licensing policies and
procedures, production is suffering. The other
day, the Prime Minister was pleased to say, at
a gathering A industrialists and businessmen,
nimely, the annual meeting of the Associated
Chamber of Commerce, that she was dis-
appointed with the private sector because the
private sector did not come forward
adequately in the sectors that were considered
essential by the community, namely, the core
sectors, 'he essential sectors. But. she very
conveniently forgot that there are restrictions
on the private sector even in these core
sectors and the essential sectors. 1 do  not
understand fora minute.
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I Sir, what is the necessity for the !
application of the industrial licens-| ing
procedures or the Monopolies i and
Restrictive Trade Practices Act where the
commodities to be produced are so essential
to the life of the community and where they
are in such short supply. Why can't the
Government, by an executive order, exempt
the core industries and the essential industries
from the application of the Monopolies and
Restrictive Trade Practices Act? The
Government is empowered to do so by a
provision of the Act itself. The Government
can, by an executive order, cut this red-tape
so that the projects can go much faster, we
can have more production in the country, the
economy can progress, the consumer will
have some relief and everything can be
possible. But, in pursuit of an obscure
ideology, the Government would not do it.
Sir, since the Government's attention is not on
more production of wealth and its policy is
not production-oriented at all, it gets bogged
down in problems of distribution. By its own
policies, first of all, the Government creates
scarcity conditions and in commaodity after
commodity we have seen that mainly because
there is less production in the country,
shortages occur. Shortages are bound to occur
because of the fiscal policies that the
Government follows. The money is pumped
into the economy. That money chases the
goods which remain scarce, because pro-
duction does not keep pace with the money
supply. Sir, even in spite of this the
Government thinks that it can mislead the
public by announcing some schemes of
distribution here and there. What happens is
that the consumer goes on suffering, for the
simple reason that in spite of the controls as
the Government may impose, only a fraction
of the production reaches the consumer at the
controlled rates; the producer or the middle-
man, the corrupt businessman or the corrupt
official is the only gainer in conditions of
control. It is futile to hope that the consumer
will be able to get a substantial portion of his
requirements at controlled rates, because we
have not been able to prevent the control
mechanisms in this country.
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Sir, the priorities fixed by the Government
about the expenditure of public money has
been so topsy turvy that the expenditures do
not yield the desired results. Take our most
important export sectors of cotton and jute. It
has been urged on the Government time and
again that unless something very substantial is
done in the field of cotton development, the
country will continue to lose foreign exchange
to the extent of Rs. 100 crores or Rs. 125
crores every year by way of cotton imports.
Unfortunately, Sir, all such pleas fell on deaf
ears, with the results that whereas we merrily
go on spending over 100 crores of rupees in
schemes for such import of cotton, we cannot
find even 5 crores or 10 crores of rupees per
year for cotton development programmes.

Same is the case with power development.
The Government can go on spending moneys
on prestigious projects, but where such an
important sector as electric power is con-
cerned, they cannot find adequate money. My
friend, Shri Misra. has narrated the sorry
spectacle of electric power shortage all over
northern India. It is not in one Slate or two
States or three States: it is all over northern
India comprising Punjab, Haryana. Delhi and
U.P. areas. It is making not only the
agriculturists suffer, because it has a direct
bearing on irrigation operations, not only the
consumer suffers because of shortage of
agricultural products, but also the small indus-
tries suffer. There the people could least afford
such disturbance in their production patterns.
And the small industrialists of Punjab and
Haryana,’ who have shown to the whole
country the way of industrial progress by their
skill, by their enterprise and hardwork, are
today suffering the most. | do not understand,
Sir, why cannot the Government find money
for electric power projects, which are more
important than having bakeries or rice mills,
State transports and a hundred and one other
things that the Government is having today.

Sir, on behalf of the people of Punjab and
Haryana and other
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adjoining States, it has been urged on the
Government that unless it brings into effect the
atomic electric power production programme,
including a atomic power project in northern
India, the needs of the industrialists and
agriculturists of this area would not be met.
And, therefore, the sooner the Government
makes up its mind about an atomic power
project along with the necessary thermal power
projects in this area, | am afraid the people of
this area will continue to suffer. As regards
industrial licensing, another matter which has
been intriguing me for quite some time is, why
should there be a ceiling on the capacity of
industrial production in spheres which are
considered essential by the Government? If the
commodities are considered nonessential, |
have nothing to say but although the
commodities are considered essential, still, a
ceiling is prescribed either by some Govern-
ment Department or by the Planning
Commission and then the Government's stock
reply to the industrialist is: 'Sorry, we have
reached the ceiling, no more licence." The
result is, whatever licences are given to the
industrialists, some of are bound to be non-

implemented  because  everyone  cannot
implement the licence given to him.
Sometimes Government goes wrong in

assessing the demand potential with the result
that shortages occur. Of course then there are
blackmarkets. When there is black market,
black money would be generated and all kinds
of social ills would come in and the Govern-
ment's policy is directly responsible for this
state of affairs. In this very House we are
discussing shortage in tyres and tubes. When a
question was asked of the Minister why more
licences are not given the reply was: 'Sorry, we
have reached the capacity.' What is the sanctity
of the Government figure of 8,000,000. Why
not 12 millions? When there is demand and
that is the essential commodity why should the
Government restrict the capacity, and say "This
is the capacity we have in mind, no more'. The
same is the case about fertilisers, about,
chemicals, about so many other things about
man-made fibres. Man-made fibre today is not
a
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luxury at all. A rylon shirt is available in West
Germany for Rs. 10. Even if we are ; ble to
manufacture the same shirt in Rs. 20, these
will be demanded by the poorer sections of
the society but what happens? When people
want to produce more nylon, you select a few
people who are favoured with licences. Why
this favouritism? W.1 y not have more
relaxation in lic"'nces so that more production
will take place? Touching on the la >our
policy cf the Government. | vould say that the
proper policy 1 >r the Government should
have beer more wages, more amenities, more
emoluments to the labour but a strict
discipline in all the industries wl ether in the
public or private sectoi. A people cannot
progress in the world except by hard work.
Mere words cannot take anyone anywhere in
life. This has been amply shown by Japan and
West Germany, the two countries which had
been flattened during the last war . . .

SHRI KALYAN ROY: Don't talk about
West Germany which had supplied arms t<
Rhodesia, South Africa and Viet Nam.

SHRI M. K. IVOHTA: They were
completely flattened and yet by dint of their
labour and disciplined working both ari
among the topmost industrialised countries of
the world. Japan is the sec >nd highest in GNP
in the world, second only to US. How has
Japan achieved this? It has done so not by
words but by hard work. We have become so
enamoured of the Eastern | owers and we have
become so economically dependent upon them
that we import things from them even when
they are so .raod. The case if the East German
tractors which lad been imported by the
Government at such a huge cost has been
brought to the notice of the Government. The
tractors are lying unused in all parts of the
country. Ir Gujarat, Haryana. Andhra and
everywhere they are lying unused. The things
would not even start. They are so defective. |
do not know what the Government is doing. |
suggest that the Government must insis: on the
supplier to
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take back all the tractors that had been
supplied to India. There should be no question
of repairing them. They should be taken back
to their country because this has been a fraud
that has been perpetrated on our country.

Shri Misra mentioned the question cf
inquiring into the death of the late Prime
Minister, Shri Lal Bahadur Shastri. | do not
understand what is coming in the way of the
Governm?nt to order such an inquiry
immediately, particularly when both Mrs.
Shastri and the late Prime Minister's son have
said that they were not satisfied with the
explanation thai has been given on behalf cf
the Government regarding the death of the
late Prime Minister. We understand from
press reports that the Government might make
a farce of the whole thing by coming to
Parliament on the last day of the present
Session and issuing a White Paper. | submit,
if at all the Government must make an
announcement, it must make it immediately
so that the Members of this honourable House
would get an opportunity to discuss the
matter, and not make a farce of it by coming
on the last day of the Session. Thank you.

SHRI v; ATl PURABI MUKHOPA.-
DHYAY (West Bengal): Mr. Deputy
Chairman, Sir, | support the Appropriation
Bills that have been brought here. My time is
very short and | will confine myself to two or
three problems of my State only.

My State is suffering from acute
unemployment problem. In our Patnha
Resolution we have accepted the principle of
creating five lakhs of additional employment
berths for our unemployed youth on the basis
of atleast one employment in one family. |
insist that this scheme should be implemented
without any delay.

Man-pcwer utilisation schemes are there
but for some time past these schemes have not
been implemented as vigorously as they
should have been. Now | think if we
implement  these man-power utilisation
schemes we will be benefited. Our problems
both in the urban areas and the
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areas of unemployed youth can be solved if
the nationalised banks are asked to sanction
new schemes of loans and help to the
unemployed youth, specially the technical
people, the engineers.

Sir, you will be surprised to know that for
the second Hooghly bridge in Calcutta-
Howrah there was no tenderer who came with
a tender because of the political situation that
is prevailing now in West Bengal. So, if no
tender is available, why cannot we divide the
work in parts and give it to the unemployed
engineers—who have the technical knowledge
and have been brilliant students in the
engineering colleges? The Government should
accept tenders from such youth even if they
are on a higher rate and with the help of the
money from the nationalised banks they
should get these things done early. While |
speak of rural unemployment, we cannot solve
this problem only through man-power
utilisation schemes or any other schemes if we
do not have an all-round development
programme for the rural areas. Unfortunately
in West Bengal under the President's rule we
do not find any schemes being implemented to
solve the economic distress in West Bengal. |
insist and | appeal to the Finance Minister to
see that more schemes are formulated for the
all-round economic development of my State.

3P.M.

SHRI KRISHAN KANT (Haryana) : Not
only the schemes formulated but also the
required money sanctioned and given.

SHRIMATI PURABI MUKHO-
PADHYAY: There is no scheme even.

So, Sir, when | speak of the rural areas, |
should also bring in the problem of the
landless labourers. And we insist that the land
distribution, the excess land which has not yet
been made by the Government in all cases,
should be distributed immediately to the
landless labourers. Tho services of the young
people in the rural areas should be

land, the persons who will be getting the land,
can properly till their land. With the help of the
Government, the nationalised banks coming
forward with loans and the service co-
operatives that would help them. In this
connection | would urge upon the Government
to set up a land army everywhere. They will be
swayam sevaks, in the rural areas for solving
the problem of agrarian unrest. The ceiling that
is prevailing now should immediately be
reduced and be brought to the minimum. And
what would be the minimum, that has been
fixed by the different committees of the
Planning Commission. In our State there is no
division between irrigated land and non-
irrigated land in the ceiling fixed. The present
ceiling is 25 acres. That should immediately be
reduced to 15 acres, and that is the resolution
of the Pradesh Congress Committee. Without
going into the question whether it is irrigated
land or non-irrigated land, the ceiling should be
fixed at 15 acres.

SHRI BHUPESH GUPTA: What is that

resolution?  Yesterday some  Congress
members voted for 20.
SHRIMATI PURABI MUKHO-

PADHYAY: '15 acres' has been suggested in
the Congress resolution. Without going into
irrigated or non-irrigated land, the whole ceil-
ing should be drastically reduced to 15 acres,
and | stand by the decision and the resolution
of the Pradesh Congress Committee.

SHRI BHUPESH GUPTA: Mrs. Purabj
Mukhopadhyay, one thing: you have stated
that the Congress Party in Bengal has passed
that resolution. So you take it up with the
Prime Minister.

SHRIMATI PURABI MUKHO-
PADHYAY: | may say it in the House also. |
have only five minutes and so | cannot reply
your guestions now.

Next | come to a memorandum that has
been submitted by the President. Pradesh
Congress Committee, Shri  Bijoy Singh
Nahar, to
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the Principal Adviser to the Government of
West Bengal about the drastic rise in the
prices of essential commodities. I will not
waste the time of the Pic use by reading the
whole memoran lum, but only two or three
lines will suffice. | now read it:

"During th last few weeks there has be en
a sudden and considerable increase in the
prices of essential ctmmodities, such as dal,
mustard til. meat, etc. This has hard hit
the common man.

It is being observed that the State Govern
nent has not yet taken any concrete step to
check the rising prices and to bring back the
normal price level which was prevalen'
even a fortnight ago.

It is high time that the Government must
ta ce positive steps to ensure the suiply of
these goods at fair prices o the common
man. May we not 'xpect that Government
should e iforce the producers and mill-owne
g to bring down the prices? Othe wise,
Government should take ipon themselves to
secure these articles from the producers an |
sell them to the people from the ration
shops, samavaikas ard such other agencies
by which the people may procure their
necessities without any hardship. We urge
upon the Government etc. etc. Otherwise
we will have to start campaign against the fa
lure of the Government."

Sir, 1 would urge upon the Government to
takf note of the memorandum and vhen the
Minister replies we world like to hear his
reaction to the rise in the prices of essential
commedities. Even in respect of commodities
the prices of which are controlled by
Government like Dalda, V.maspati and other
things, the Government has given its consent
to their prices being raised. So this problem
which affects the common man should
immediately be tackled and we would like to
hear from the Minister the steps they are
taking to control the prices.
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About the circular railway we do not know,
where we stand. Has it gone under the bridges
of Ganga or have the Government started any
process in implementation of this circular
railway scheme? We would like to know
about this. Then what about the second bridge
on Hooghly? Has that proposal been vetted by
the Planning Commission and has the Finance
Ministry given its consent? Then there is the
probl em of acute unemployment and also the
agrarian problem. West Bengal is the State
where we have the most progressive
legislation on land reforms but what about the
other States where we find that even now 232
acres of land can be retained by a landowner?
Why is not a uniform policy being followed?
Why again has not even a single State come
forward with any scheme relating to ceiling on
urban property about which the Prime
Minister has spoken? What about ceiling on
individual incomes? These are the thoughts of
the day and | would request the hon. Minister
to deal with these points when he replies.

ot s amt: (wor woowr)  ofm
T AT AAEAT ¥ AR Z0 z@rer A7
frar 73 2 % #w o qer w7 WS
WATE TIM | B UE ARG 7 % T a
fom afefeafrgt & 2w fag oft wom
A a2 fae swa o &, waw www a A
afefeafa #tv For & = =7 a5 qwA4T |
gardT feafa oz 2 e gwnv 2w A famga
7@y nfefeafani Z M fw Za & 1688 7
fammm gmm 7 & faw
ar wiA # AT g gun av 9wt
afraraErEy agt oo AT gen gé
oA, THT THTT AT FUIT A7 97 AvA wifaw

ot wgrEe @wi: s zenr g
FT TR AT Ji7 & ¢

Nt MGm awmt zen zw oSS 5T
Tg a1 magaafzat & fao 2, feegm faai
T TAW W7 T I R TAT FT



155 Appropriation
(No. J) Bill, 1970

[ frdma =)
w7 feam g & s W 3aE fom wFEs
pu g | TA 21 A0f q FATL AIET A
W F AT A § W 5E A1 % 2
i ATEITA AT HOTOTEAT A | 0F 7@
# fam ot faafr gadt oEl & g9 § 7R
e 7AWy AifE oz AR T
w% fr ZWA AT AN B AW AVE

famr feom ar, Y mEt A wa |

g o | = aql ® zwro g feafy
foresy & o1 T A E, 3 W7 g

T ROA T 8 AN AT S R TR
774 £, foaw nw AT Az £ @A AW 7
T IE AATTE wWeT Zdoardy
A A ATHFT AT AT [, T AT
zemfz | 9F & AHA H AACT 2EA 12
#1447 2 fr 3R v FeT AR
%7 21 & WY qF FEIT AT TRT AL AT
vgr & iy avE T I F WA 7 Ear e
oy wfeaa e faea ST & Jar 77 =i
gy 2 f A3 R aTar § 99 796
H¥Y, AT T AL H BF A0 T | AT TE
7z @A gure mRE o AT T 2
afet gardt goe wf73T A7 0F9E T
# it gt & wiwww @A faeosw
a1 7@ gw froarer § ety a2
7 F77 % A0 amgy, WL A9 B AL
& Wq AT T & | FATY F&T 47 T AT FTI-
wifam 7Y a7z & fF ot g for vad
ZAA TF T99 BT A7 AT I A F1 37
T g & o Wy wgrRy 7 FqrA0 47 %
L W AWM A FA 50 FUT F( AT &7
T & A1 0F-0% S F§ ST @ AW
AWH 112 WF FTFA £ | GO F M00Z
& feft 3o 7 @i A ST & FAv TAAr
Mg R I L garv av
#Y gTora 7% ¢ 6 gar wgt e ST 3y
WA AW T R IET N V2@
oA T g W e A

[RAJYASABHA]

Appropriation 156

(No. 5) Bill, 1970
# fag &Y sver qar A qEr & ) gHeet
ACHIT T AZTET FI00 731 §, I T80T
+ aforeesT w39 7 A FEArTUi
T == A7 T &) WA 78 fm e
At AW ., off A § oF e
T, A A7 F AgT A Al F daAT
zafaa aaré &t fF "o 9re g & 917
UM, IR T2 R DA g OF 2
| A Afe ow ey A 77 T A
a7 w7 5 afaege vzam ww wae g
Ty Z1 A, AfFa qzE wag 3d @
faezta f7 1965 9y fegrAm & =erd
ot fAv g iy oW o oo Az
wEqq AT ZR0 % qaE qeg 99 17 39
| o it A s afvesft T A 0w
TR AT AT A7 7% 2 A 9g qfEAAe
1 WG TATFE AST AT ATIA FT AT
# faars gfoa #73 #7 gvm 7 7 1 A7q
g1 T ZHI qE AR 3 qew @
F A1 WA %7 74 2, Forwr wfeerw o
A fF 3o 71 FEATT FO Ay aqr wfad
T AT AT ZF, 7 AT F § FAT RAL,
frgi7 wermwg 37wt Zan wd &g we
atFw A & gn 7w faE /), aw
ar gt @ & oA faga a7 g
WAL T AW T TG AT A FTRE
qr7 gur oar favary @ f& waaneEr
UF ARG AT THI A1 ATAT § 6 gAr A
i 7 afafafiprt aga a3d w1 WE B
=Eq 30 F faaraa w1 e |aer fee
o1 wwar g, fanam:, wfag f& gwrd
U7 HIET WA A ATE ATR qrEeardt
Feq 4510 Z0 §, AT TOHTN AHE § AW
AR A ¥ g2A 4 A g aoET
7 g% T fear | qgi & aww S0 9
T4 AT I A7 sEmd sad A q
FE AT /I T w1 q47 & feafer gy
fargdt s = & fe A & IqwTD
| T Avg Tt @, A A e & e
T AR OF T v i qfawr gl




157  Appropriation

{No. 4) Bill, 1970

[14 DEC. 1970]

Appropriation 158

(No. 5) Bill, 1970

9% E1 A | FOrT qv Az wae Wy 5 aga A ST A o  fer mfw e

/T 97 ZATY AR KT AAT AIE F AT A
FHT 1 A W A7 97 gfaar @ 6
%, &t fivT 7@ Fard W7 AT AW AT
& 39 | 97 441 ¢ % 320 T 97 unSEA
1, I ATEIAT K107 FAV TF F |
FUTY AT 97 S ITF A%A T A7 1 F,
IHFT ATE AT F) AIET A FAT AT AL
faar | ZarTe wED o7 ArAz F wF 47 09,
VAT % WTA q% . A AT 41T 4 Il
TTET T RTF A7 AT, AT ATATE 7 7079
21 7| ¢, mm-A & v g HEi
F 5ol 9 v G, afaa gfa s froew
aw #Y O7 4 g 3, Iy Sl
g wEAT E@AT FAT AT QT R W AL
ATT-OAF A &4 99 I W& | Tal®
wifaw, gmifas goom gz & % fear
W S T wIAT 8, a7 oA |l g
AT I AT A e @ dear § a8 A9
Tgdt FEY Set SF, AT FRE FAv Aifed
fFemiwarmfrs A @ e o2
TE o7 g9 wF HqTT Y 77 AG A9 E |
g 9T FE1 T % 7w eweEw A1 e
FT 67 F TRE | TATAIE T 99 & (47
Al A T sfign e m
# f5 = o wAfeT & gamER F 9
# S GG F HIHE g §, ITH! gAY
TOPTT § T 3@ 7 Jo7 farm ar 7€ |
I 72 e gw r-ow sufer 1, SeaE
afm & S w@q W &, s
TEARFAT § A8 TH-UEH FTT G, A F
w3, e 3 A AT a5
=9 A g gHA A fAwAr d
f& famar vl w1 3 qmar gw 9w
SATET 9 JqT WETIAT AT HT 3 W |
T YA TCHTTH W IO §, TF 89 qul
# g @ fan, @1 gAY AT
AR F &%9 q6] § Fvrgdy 4, gore
weh grer A4 fwed &, Ia% fow oo ugi
X ¥ Nafomi & § | R aw )

ITIa H 9T A AT F A S
f =t anii & foro 7z 7 el swe F
1A q4 , fada #7 ave ar gy qo
A1 T7Z, AMA [ FT A AT I
wrEfedl 1 o 37 #F T4 78w
CIEIEGE R o I s A
fFt #ar =99 daw fagiqam @

AAT Jg 3§ WM T OFHo fo 0o,
3] THe %o nme # wfAmd Fwye
T F AFAM EET 7, AT WG 5T FC
AN R 99 MW E, IART gUrA
1 o adl feur o ofew greefem
# aifard oferw weeefew o
foaq a1+ Wy & T
g & WY 98 R AIA-59 et
F, WO IHAT &1 q@l 9 fasATT F
I FAeq FT A7 w9 qreey § ) @
ferama gardy A & oW 2R gEd A
T 2 fF mfes ai w1 gure § qurdy
T HE F19 72 |

ZaR fog & vt o ar 9% e T
fe ol g i aEEnt §, W
ATAAERT WHT & AR T qg gy §
fF T QU wEEW FF @ET ®
g # wafs s ¥ owOd @i
W FggFan § o< 398 7d%
T ATE F AT T G, ITH AT H AT AN
g oY | WA 7 Tl A O we g,
9T FY I e 2—aE 7 AT 9w
FAT AVET F—Ug T FAT FTZ4AT &, AT
IR qen w1 Wi foum § 1 39 997
A7 o7 famr w2 & | guT W F sy
TREN AT AT FA1H 2, I% 417 7 QaT A8
f& wvd-oq fave-fade smefaai
uTT gt dor 3 § W gEwr afors



159  Appropriation

(No. 4) Bill, 1970
[ feser aai)
qg #AT F IR Aaar w1 onEr Temmrdr
gufzat av gfgsam ZAT 2 A7 F9a7
Y AT "W F, T Foaz #ye Wy
oIl FFAT 9T AT E |
FAT T2 A9 A TZA qF AT HEAT
1T S WY | ZEIY 193 AT 7 0w faw
Hifew qErE—3aw AAER IHA ATz AT
fx o7 37 7 S 70T qE TET T E
W gHT A gWn, @fFE T Amr I
37 faar Ao I WETY FATT IR AT
faanr 7 ag7 tydr 2 f5 90 F19 FT 9127
gz F121 / AT VAT 2| AE 9T 9EIT A
A 7 97 72 2, TR wAAT 97 & v wew
o T F1% % a0 AT 931 2 F W7 gE
ATE WA A AWE A AT FT q74 A
g 3Aq ag "/ g faz =W N 3T
] A1 72 ¢ aIfF F7 qRIT AT A qITR!
o J= & 7 fod | a1 39E gz &Y fae-
TH G A G937 IR E | TR WAL w2
& wedt T8 AE 2, 99 w0 & T, A7 A9
wY 2 1w, g Foom / A7 2w WETE
TATT AR L.
oft woor ®1e@ ¢ FRT AT FT R
oY fiam amb: gur? fra ag o
= A faw qumEE Y waft & g
§ I avEdt & feow qagaw
fely w&™ *1 ®E w0 FA fmwar
' g9 FLIAMMT FfFadl T TAA FC R
A1 &g & ) wm AT © feee
&1 Zafaforer fa3wi & 7 gane er
™ & v gawr oformw oz gar @ R
AL A § W AT § fqET & fau
WEF @ & W7 AT T AN AT T WAR
RIVEE
oF A F A e o § AR w7 @
§ we fam w1 amr wow &, 7O SO

Y

a

k-1

h "2y

[RAJYA SAHBAJ

Appropriation 160

{No. 5) Bill, 1970
| AST Sy, W T W AT E, Taian
v amEen w0 qawi w1 adg wrfy
i TIEF T o0 T7 TAT q9 SA0TT

oft oY Fgar : EW A T AT 7
AfHT 9% A1 3T & &1 AE

ot fadaa amt (qaF war ) wTw W
HATA FAT & AT |

SHRI N. K. KRISHNAN (Kerala): Sir,
within the short time at my disposal, | should
like to raise a few points in relation to the

appropriations demanded here today. The first
is that the policies of the Central Government
and of the Industries Ministry need radical
reorientation in regard to the special help for
the industrially backward regions of this
country. I have in my mind particularly the case
of Kerala State which | represent. As you
know, the problem of unemployment in Kerala
has become extremely acute. A huge body of
educated unemployed are there. And the
traditional industries, the coir cashew nut and
food processing industries, are all in a state of
crisis and hundreds of workers are unemployed.
In this connection, the Kerala Government has
formulated a crash programme to meet this un-
employment problem and in relation to this
crash programme, they have approached the
Ministries concerned here for help. And | am
sorry to say that sufficient emphasis has not
been given in these policy-making bodies here
for helping this programme of the Kerala
Government.

Now, Kerala has a strong case for a steel
plant, none-the-less strong because they have
been outshouted by others so far. Kerala has
big deposits of magnetic iron ore at Calicut. By
electro-magnetic concentration it is possible to
enrich this ore to 60 or 65 per cent. An aerial
survey is immediately needed to find out
whether such deposits exist in the Palghat and
Cannanore Districts. We have nearly 1£ million
tonnes of limestone. The use of co.ke can be
reduced by electric smelting. There
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is sufficient supply of electricity. There is
more "han sufficient supply of qualified
personnel. In view of the acute scarcity (f steel
in this country and the urgent need to augment
its production- which question has come up
before this House quite often in the past—I
may submit that the setting up o. smaller steel
plants with shorter gestation periods alongside
giant proj< cts deserves serious consideration,
ai d Kerala is ideal in this respect.

Secondly, a ti anium complex project for
titanium slag, titanium tetrachloride, dioxid 7,
magnesium metal and titanium n etal, has been
submitted to the C intre by the Kerala
Government. Ke ala has a very large deposit
of lim Bute. The Central Government is fet to
give permission to this project. Applications
for licences for nearly 38 industries are
pending here with the Industries Ministry.
Licence has been applied for the manufac are
of pressure vessels. There is no response from
here yet. There are immense possibilities in
Kerala for the development of a petro-
chemical complex linked up with the Cochin
Refinery. Its expansion has beer proposed;
sufficient supply of naphtna would be forth-
coming from tkis expansion. The Kerala
Government has submitted a scheme with full
blue-prints. Why can't this naphtha be utilised
for the development of a petro-chemical com-
plex in Kerala i self. Still, the Central
Government has not given any positive answer
t > this.

In this connec tion, | would also raise this
point that the Planning Commission, | think,
has very badly neglected this wiiole question
of the development of petro-chemical indus-
tries in the Foui th Five Year Plan.
Considering the immense employment
potential of this industry. | do not Know why
the Panning Commission takes up this atti‘ude.
I do not know if there are other considerations
working with some members of the Planning
Commit sion or what other pulls of invisible
strings are behind this.

Then, Sir, then; is full scope and possibility
for ele- tronic industries in Kerala, for the
manufacture of television sets and elephone
sets etc, 1i,'J(DJ IBRSSNO—7
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for polyester fibre industries, etc. Schemes in
connection with these have been formulated
but are held up here. There is scope for
ancillary industries for HMT and the produc-
tion of small cars. These two are held up here.

An Engineer's Cooperative in Kerala has
been doing extremely useful, pioneering work.
One of our Members of the Kajya Sabha has
been its pioneer. He can be proud of the work
that he has done. The scooter which they have
produced is a model as far as self-reliance and
cheapness both are concerned. They are now
taking up boat-building too. Now, | was
astonished this morning e.vhen questions were
asked in this house about scooter and foreign
collaboration and the Minister concerned was
totally evading the questions. Here is an actual
cooperative project. They are doing excellent
work. They have produced an indigenous
scooter. It is very cheap. They want help from
the Central Government. Now, instead of
giving that, tall plans about foreign
collaboration are being talked about here, by
the Minister.

Now. Kerela State alone has 4,000
engineers. 8,000 diploma-holders and 30.000
ITI certificate-holders unemployed. | should
have thought that there is no better way of
solving the unemployment problem in that
State than helping forward this co-operative.

Then, Sir. the State Government has also
submitted to the Centre a master plan for
developing the deep-sea fishing", industry in
Kerala. It is a very important plan from the
point of view of employment potential, solving
the food problem and earning foreign
exchange. Last year, the fishing industry in
Kerala contributed nearly Rs. 37 crores of
foreign  exchange. Why can't serious
consideration be given to this master plan?
Apart from this, there are the traditional
industries of coir and cashew which need
rehabilitation. As far as the coir industry is
concerned, the Kerala Government has already
submitted a scheme, a full scheme for
rehabilitation, based upon co-operatives,
costing Rs. 15 crores. It has
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been approved by a study group appointed by
the Planning Commission. Yet, jt is waiting for
approval here from the Cetnre. There are 5
lakh women workers employed in this in-
dustry. Ten lakh people throughout the coastal
area of Kerala are depending on the coir trade.
So, why can't we have this expedited? Then
there is the question of the cashew industry.
Here, too, one lakh women workers are
employed. To-day nearly 40,000 women
workers are unemployed. Here, too, there is a
scheme prepared by the Kerala Government
based upon co-operatives. That is also hanging
fire here. And the cashew industry is a very
high foreign-exchange-earning proposition.
Therefore, Sir, | think the policies of the
Ministries  concerned need a radical
reorientation in favour of the backward
regions, the industrially backward regions,
because it is futile to talk of fighting monopoly
capital in this country unless you give special
emphasis to the development of the backward
regions.

Coming to the Ministry of Labour, 1 am
afraid that the Ministry of Labour in the recent
period has been moving in an extremely
dangerous direction in regard to its industrial
relations policy. And if this direction is not
reversed, | am sorry to say, serious
consequences will follow on the entire
industrial front. Now, what is the problem?
The essence of the problem of industrial
relations is the problem of trade union
recognition, which has become a central pro-
blem to-day not only as regards workers
versus employers but also as regards the
relationship between the various unions. Now,
there are proposals brought forward bv the
Ministry of Labour to curb the right to strike
further, to impose compulsory adjudication
and above all, to impose by law the principle
of recognition of a union on the basis of veri-
fication. The other day there was a debate in
the House on the question of democratisation
of the administra-t'on in the nationalised banks
and Members pointed out the pernicious
aspects of this verification system. Now, Sir
this verification system has been in vogue in
Bombay, in Madhya
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Pradesh and in Gujarat. And during the last 15
years, it has proved its total bankruptcy. The
unions which had been held as the recognised
unions on the basis of verification could not
command the confidence of even five per cent
of the working class. The whole of Bombay
went on strike times without number and there
was the recognised union sit-powerless. In
Madhya Pradesh, 1 know that in one of the
biggest public sector projects the union which
has been recognised on the basis of the
verification principle, has not submitted returns
to the Registrar tor the last three years. The
doors of the union's office have been kept
locked for the last two years because of
internecine feuds in that union. And still it is
held out as a model of recognition on the
principle of verification. Sir, recently the
danger has increased because in July this year,
in the Standing Labour Committee serious
proposals were brought by the Ministry of
Labour pose this principle of recognition by
verification by law. And what d'd they base
their arguments upon? The i say that a
consensus has been arrived at in the Standing
Labour Committee. There has been no con-
sensus, Sir. The All India Trade Union
Congress bycotted that particular session. The
H.M.S. has come out clearly disowning the
minutes of the Standing Labour Committee
meeting circulated by the Government saying
that there is unanimity and consensus. Then,
what is that consensus? The consensus is
between the Government, the employers and
sections of the INTUC. there are certain sober
sections in the INTUC itself who understand
that this policy is bankrupt. Now. on the basis
o'f this fake consensus, proposals for legislation
are be'ng put forward. And if these proocsals
are carried out, I am sure, the situation on the
industrial front will deteriorate very rapidly.

As the AITUC has put forward a proposal,
the only democratic solution to this question is
to decide the question of union recognition on
the bas's of a secret ballot of all the workers.
What is the wrong with it? Why are people
afraid of it? Let the workers express
their  opinion
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through a free secret ballot. The AITUC has
put forward this proposal. Not only thai, on this
question the AITUC has as ted that the Prime
Minister should corvene a meeting of top
leaders of all the central trade union organisatic
ns to discuss the whole question oi the
industrial relations policy of t re Government
because it has got a vital bearing today on the
entire public sector also. You know things are
.cing talked about the virtues of the private
sector and about -he defects of the public
sector. Most of the defects of the public s >etor
are precisely because the fifth column of the
private sector is operating in the top
management >f the private sector projects and
they are utilising this industrial rek tions policy
of the Government to sc Ittle production in the
public sector, to vitiate the atmosphere in labo
ir relations in the public sector and scuttle the
growth of the economy itself. That is partly
one of the reason; for the big stagnation in
some 0. the public sector projects like
Durgapur, Ranchi Bho-pal. the HMT in
Bangalore. The Standard Motors factory in
Madras has locked out m arly 2,000 workers
during the last nine months and the
management has oeen sitting tight because they
war t to Victimise the union and they do not
want to take these union workers back; they
were prepared to open the works without those
workers. Th” Madras Government submitted
pr >posals to the Central Government, to the
Industries Department, for the State taking
over the Standar | Motors. But nothing was
done from here. Therefore, the whole ¢ uestion
of the industrial relations policy has become a
vital matter tot! ay for the public sector as well
as the private sector. | know there will oe
people who will object to the print iple of
recognition of a union on the basis of a ballot.
But a realistic si lution has got to be found.
And exj erience has amply proved that trying
to impose a trade union on the workers on the
basis of the so-called verification by a legal
and administrative trick will not do. It will not
improve industrial relations. Rather it will
worsen the industrial relations, The real
solution is to compel the employers to give
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up this so-called principle of recognition by
verification, and consult all the unions. There
was a Steel agreement recently as you know,
covering the public sector and private sector
projects. And how was that Steel agreement
arrived at? All the central trade unions were
consulted, all the big unions in the various steel
plants were consulted. And together the
agreement was made. You have thereby
yourself admitted the bankruptcy of your
principle, the principle of recognition by
verification in this Steel agreement. Therefore,
a realistic solution has got to be found. And a
realistic solution can be found if the Prime
Minister accedes to our request that all the top
leaders of the central trade unions should be
called and this issue should be discussed with
them. The question of industrial relations
policy has become extremely urgent in the
situation today firstly from the point of view of
strengthening and democratising the public
sector. | have already mentioned to you cases
of so many public sector projects. And if
repeatedly there are people in this House who
get up and denounce the public sector, one big
reason for the inefficiency, for the failures, in
the public sector is that ensconced at the top in
most of these public sector managements, are
people who own no loyalty to the principles of
the public sector, who are agents of the private
sector. And they are utilising this industrial
relations policy, the policy of foisting their
own unions on the basis of verification on the
workers, the policy of enkindling inter-union
rivalry, inter-union feud, and profiting on that.
Let the public sector plants go to dogs in the
process, this is their policy. Therefore, it is
firstly from this point of view, and secondly,
from the point of view of production, itself that
this issue needs to be viewed. Somebody spoke
just now saying that the workers should work
hard. Take the private sector. The textile
industry is a shining example of the honesty
and efficiency of the private sector in this
country. It prospered under the British
sheltering behind the national movement. It
had a protected market. And what did it do? It
earned fabulous profits, made blackmoney in
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and crores. This is one of the biggest sources
of the crores of blackmoney wandering
around in this country and adding to the price
rise and inflation. One of the biggest sources
is the textile industry, the ill-gotten profits of
the private sector in the textile industry,
neglecting the urgent need of rehabilitation
and renovation.

The Bombay group of mills, the Indu group
of mills—see the fraud they had committed.
The official Government of India report had
come out some time back and disclosed the
fraud. There were cases of fraud in connection
with  Coimbatore Textile Mills. Court
judgements have been given on them. Still
there are Coimbatore Textile Mills which go
on doing that fraud. Therefore, from the point
of view of production itself it is no use talking
vaguely of incomes and wages policy or of in-
creased production.

The main thing is that the public-sector has
to be strengthened and extended and a
democratic industrial relations policy has to
be built up which will give the worker the
union that he chocses and with the
cooperation of this union you will get the
cooperation of the working class to fight the
sabotage which big business and the
monopolists have started today in industry
after industry out of political motives. There-
fore, unless the industrial relations policy of
the Labour Ministry is radically changed, | am
afraid we are going in for serious trouble on
the industrial front. Thank you.

SHRI U. K. LAKSHMANA GOWDA
(Mysore*: Mr. Deputy Chairman, year after
year this has become a practice for the
Finance Minister to come for demand for ex-
cess grant. It clearly shows that the
governmental spending is such that they
cannot hold themselves within the annual
budgets which both the Houses of Parliament
have been passing.

If you look at the last budget, when wp,,
started we started with, as has already been

pointed out by some of my frienHs. nearly
Rs. 200 crores of deficit. With the other five
demands for grants which have come
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in later on we are going to have another deficit
cf nearly Rs. 245 crores and it is estimated
that by the time the next budget comes we will
end a a with deficit financing to the extent of
Rs. 600 crores. Where is this taking the
country to? This will definitely increase the
inflationary tendency which we have already
been experiencing for the last one year since
the last budget and this will certainly go up
further resulting in enormous price rise and
inflation in this country. This will not only hit
the industries and other sectors, but also the
common man who will find himself in a
difficult situation of spiralling prices.

Within the brief time available, |1 would only
like to refer to three points, namely, industrial
growth, agro-industries and agriculture. So far
as industrial growth is concerned it js a
miserable failure in its achievement. It has
always been said that we would be in a
position to reach a 7 per cent growth and as
you know we have found it difficult even to
go beyond 3 per cent. Why is it so? This is
because of the poli-.hich are being pursued by
the government both with regard to the public
sector and also with regard to the private
sector. If this sort of thing goes on. as has
already been referred to here—with
unemployment rising to nearly 71 per cent
and industrial growth stagnating at 3 per
cent—what can we expect out of that? This
will certainly put the economy of this country
in a worse state than what it is today. Sir, so
much has been spoken about the public sector
industries. Certainly, we would like the public
sector industries to grow. But unfortunately
what we find is that stagnation continues and
all of them are working with less than their
installed capacity and with all the other
difficulties be setting them, we are finding
that we have to provide resources for
maintaining them from the tax payer a id the
common man. If sufficient mterest is not
taken in their working and if it is not seen that
these public sector industries come up to the!-
installed capacity, certainlv there is no hope
of regenerating the industrial growth in this
country from the public sector.
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So far as the private sector is concerned,
Sir, the fiscal policies should be properly
reviewed and also incentives should be
provided because we have accepted *s our
industrial policy a mixed ecoromy. We
cannot say that we are net going to provide
any incentive for the private sector to grow.
Unless this is done, unless a proper review
of the tax structure is done ind implemented
in the near future, 3ir. even the private
sector industr es which are in a good shape
and which are making good progress in 'he
country will also suffer and in he long run,
we will have neither t ie proper growth of
the private sc tor nor of the public sector.

Then, Sir, coming on to agriculture, so
much has been talked about the Fourth Plan
expenditure for the agricultural sector and
what we are going to do for th<' agricultural
development in  thi country.  Hon.
Members have aire tdv spoken about the
necessity of putting in more and more
funds into the agricultural sector and
then seeing that the green revolution ¢
mtinues. But the other policies we are
adopting in agricultural sector should also
be in iine with the pol eies for creating
this development. liut, Sir, let us see what is
happenir-g unfortunately. Now, Mrs.
Mukhop.idhyay was speaking about the pro
wsed amendment to the ceiling legis ation
which is in West Bengal and which has been
recently considered by the Consultative
Committee. Sir, some arbitrary decisions
seem to have been taken. There was a ceilin
; at 25 acres and now it is proposed that there
should be only a 15-acre i eiling for irrigated
land and 20-acr ? ceiling for non-irrigated
land. But who is to decide it? Can half-a-
ado en politicians sit and decide what should
be the ceiling? Is it not better that some
expert advice is taken? Should there not
be a study to find out what an economic unit
is? Is it possible to say that an  income
return on 15-acre ceiling in  certain
areas could be the same in 15 acres in
certain other areas? Can we compare the
lands of the Punjab with the lands of Rajas-
than or some otier place of dry land?
Sir, the (original land reform proposals
whie'ri emanated from the

(No. 5) Bill, 1970

Planning Commission were much more
reasonable. What was done at that time was
that they thought of a certain standard acre as
the ceiling and related it to the different yield-
ing areas in different States for different lands.
That to some extent provided a sort of ceiling
based on overall return of income more or less
comparable and which would be suitable to
provide gainful employment and also to see
that the rural sector maintains itself in a decent
economic position just as the urban sector.

Sir, as | have already spoken on this matter, on
another occasion the incentive to agriculture
should be such, that the  economic
holding should be such, that the farmer pro-
duces not only for himself, tut he is in a
position to produce a surplus which could be
utilised by the non-agricultural community.
Otherwise, what is the purpose? It would not
serve any purpose for the development of
agriculture in this country. If you cut up the land
just to two acre bits and if the farmer's family
cannot make both ends meet with that, how can
we get more and more agricultural produce
which will be consumed by the ever growing
non-agricultural community? So, what should
be the basis for ceiling? It isan economic unit.
Whatever we may talk about putting in more
and more money into the  agricultural
sector, if you build up Uneconomic units,
it will certainly te a waste. | would also
mention here that it would be a question of
trying to  solve  unemployment by creating
underemployment. By trying to take this
arbitrary decision, without proper study, by
trying to solve the problem of unemployment
by providing land for everybody who is
landless, what we are going to do is, we are
going to create, under-employment in rural
areas in this countrv. The necessity for agri-
cultural reforms in this country is to siphon off
the surplus population from the rural areas and
to shift them to the industrial areas and build
up large-scale and small-scale industries and
then provide gainful employment for all.
Otherwise, whatever we will do, we will only
be distributing poverty and not any surplus
produced in the country.
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Sir, next | come to the agro-industries,
particularly with reference to the plantations
Sir, plantations form one of the most
important agro-industrial bases in this country
and the plantation produce, coffee, tea and
rubber, are providing a large amount of
foreign exchange earnings for this country.
And, what is it that the Government has been
doing fo, their development? Sir, recently, at
the Conference on Tea, they were discussing
how best to get proper prices for the tea
producers in the under-developed countries

The fiscal policy should be such that the
production should be in a position to increase
and then we should be in a position to have
competitive prices. Whatever price we decide
here cannot be taken as the international
market price because there are competing
countries all over whose cost of production is
low. And in order to see that our cost of
production is low, it is for the Government to
see that proper development funds are made
available and fiscal policies are also properly
revised. ..

SHRI BALACHANDRA MENON
(Kerala): The biggest production was in India.

SHRI U. K, LAKSHMANA GOWDA: |
know. Now | come to foreign owned
plantations. Recently a committee was
appointed under the Commissions of Enquiry
Act by the Kerala Government with Dr.
Burdan as Chairman to consider the question
of taking, over of foreign owned plantations in
Kerala State. | just learnt from the press (Times
of India, dated 14-12-70), that Burdan
Committeee have recommended taking over of
these plantations in Kerala State and according
to them the estimated ‘investment on these
plantations is about £ 75 lakhs.

AN HON. MEMBER: In Kerala?

SHRI U. K. LAKSHMANA GOWDA: Yes.
In Kerala there are nearly 53,000 hectares of
such tea plantations with 50 to 60 thousand
labour. Who is to provide funds for
compensation for that? So far as
nationalisation of plantation is con-
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cerned should we have a national policy or
should we leave it to different States since
plantations are covered by Central Acts like
Tea Act, Coffee Act and Rubber Act? What-
ever it is where are the funds to come from?
And if the Central government is to provide
funds to the States on such ventures, how are
they to be provided and before we set right the
other public sector industries are we right in
plunging into unknown sectors. If these are
converted into public sector units will they be
in a position to give us proper returns from
production?

(Interruptions)

Sir, in this connection | would like to refer
to the study which was made by the Finance
Ministry itself some time in the beginning of
this year. They have said that nationalisation
of plantation is not a panacea. They say, Sir,
that to nationalise these plantation industries,
even on the basis of book value it will require
100 crores of rupees as compensation, and
even if the compensation is made by
Government bonds the interest payable on
these bonds will be 5.5 crores and an
estimated return of income after taxation from
these plantations will be 5.83 crores. From that
point. Sir, there is no economic advantage or
case for nationalising plantations at this
juncture and such a measure will be a burden
on the exchequer. So, Sir, how can these
findings of the Finance Ministry against
nationalisation of plantations be reconciled
with the recommendations of Dr. Burdan
Committee. Sir. this is a matter of great
importance and this aspect should be looked
into seriously. | hope the Hon. Minister will
give thought to this and refer to it in his reply.

Before we consider this question of
nationalization we must consider what
encouragement for development we have been
giving. It is only for the last two or three years
that a re-planting subsidy has been provided. It
is no good; | would like to point out to my
friend, Mr. Bala-chandra Menon, who is also
running the Government of Kerala with the
help of Congress (R). Sir there today
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the agricultural income-tax for Indian owned
plantation is 65 per cent, and for foreign
owned 75 per cent. | would like to ask my
friends whether, after paying 75 per cent as
taxes, will anything be available for putting
back int > the land or for replanting? If 75 per
cent is taken away like this, what about the
Central tax, what about the Sales-tax and what
about the Land-tax? What is there for the
industry to put back for improvemert and
development? That is the reason why this
industry has not been al le to do large scale
replanting.

When condit ons have reached that stage yo i
come and say: '"You have not ieveloped, you
have not replanted, we shall nationalise'. If you
nationalise it. what you are going to get will be
something from which you are -Scing to make
continuous loss and you will be making the
exchequer pay for that as it has happened in the
case of steel. This is a matter wh ch should be
looked into deeply. It hould be considered on a
national 1 wel and not on the basis of any
individual State taking a decision by it; elf. |
am not against nationalisation in key sector. |
have said that nationalisation of the key
industries was needed but one should be
careful in f oing to the realms which are unkn
swn and difficult like plantation secto and
which have an agro-industrial oase. Since we
have accepted a democratic development in
this country >n the basis of mixed economy
there is no point in harping on national.sation
every time if something goes' /rong
somewhere. For everything you llame the
private sector. The public sector industries are
because of the private sector industries. He
refern d to the HMT. What has the private
sector to do with it? This is trying ta find an
excuse. We must accept th( position as it is and
I would ask th< trade union friends, what is it
they have done for the growth of the public
sector? They have committee’ themselves to
socialism and public sector industries. Have
they dom anything to see that the industrial
relations in the public sector industries are kept
normal? It is thev who rreate trouble. Then
they are bringingiftoa position
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where the public sector industries end up with
losses. They should also take part of the blame
for that and it is no use trying to excuse them-
selves by saying that the private sector or
filth-columnists create these difficulties.

With these words | suggest that the
Government  looks into these matters
rationally and pragmatically and not on the
basis of ideology alone and see that enough is
done for the development of both the agro-
industrial and the agricultural sectors.

SHRI PRANAB KUMAR MUKHERJEE
(West Bengal): Whenever a Finance Bill
comes to this House for discussion, it seems
that perhaps we are encroaching on the rights
of others. So far as the Constitution is
concerned, the Finance Bill is the property of
the Lower House having the popular leaders.
However while having a discussion on this
Appropriation Bill we get an opportunity to
express our views on these matters on which
we have not the right to discuss. | shall confine
my observations to some of the points on
which money has been claimed in the Bill
itself. It has been stated in the Bill on
displaced persons Rs. 4,54,48,000 will be
spent and that amount is to be spent from the
Consolidated Fund and sanction has been
sought for it.

Mr. Deputy Chairman, on many occasions,
on the floor of this House we have discussed
the problem of the displaced persons definitely.
By 'displaced persons' | mean the persons who
came from East Pakistan and who are still
coming from that part of Pakistan to this part
of our country. Up to date nearly 42 lakhs of
refugees have crossed the border and have
come to India. In the first phase, Mr. Deputy
Chairman, nearly 33 lakhs of people crossed
the border, and it was expected after 1959 that
there would be no further exodus from that
part. Again, in 1964, due to some unfortunate
happenings and incidents in East Pakistan as
well as in this part of our country there was a
heavy exodus to the extent of 8 lakhs of
people. Again, in 1970 there was an exodus,
and up to date, as per the information we
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[Shri Pranab Kumar Mukherjee] have from
the Rehabilitation Ministry, 2 lakhs of people
have crossed the border. Mr. Deputy
Chairman, whenever the matter is brought on
the floor of this House various statistical
informations  are  provided by the
Rehabilitation Ministry and allied Ministries.
But if we go through the progress of the
rehabilitation of the East Pakistan refugees,
we must come to the conclusion that the
Government of India lacks in direction and
imagination. In 1959 the Government of India
made a policy announcement that persons
who will come to this part of the counti-y
from East Pakistan will not be rendered any
relief, will not be rendered any rehabilitation
assistance. Even after that nearly 10 lakhs of
people have come, and the Government of
India are to take the responsibility for
rehabilitating them. | am particularly referring
to this because the Government of India fails
to visualise that there is the scope for the
coming of a large number of people from that
part of Pakistan as nearly one crore of people
are still living and for any unfortunate
political instability in Pakistan these persons
are being made the scape-goats, say, for their
communalism and for the peculiar political
situation therein in general. In this connection
I would like to urge upon the Government of
India that there is the possibility of a change
there; a new wind is blowing in that part of
Pakistan and Government should take up this
issue politically with the Government of
Pakistan and see that there is no further
exodus. So far as the rehabilitation problem is
concerned. Mr. Deputy Chairman, it has been
admitted by Government itself that of those
persons who came up to 1963, 50 per cent of
them required rehabilitation. And when the
Government of West Bengal came forward
with a scheme of Rs. 51 crores, and pointed
out that nearly 21 lakhs of people required
further assistance for their rehabilitation, after
a good deal of deliberation, after having a
long-drawn process of meetings and con-
sultations, the Government of India agreed to
appoint a Review Committee consisting of
Members of Parliament and certain  other
important
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persons. The Review Committee has not yet
submitted their final report. From time to time
they are rendering and submitting their interim
reports. | do not know what recommendations
this Review Committee will make. So far as
the new migrants are concerned, it has been
pointed out that the Government of India is
asking the various State Governments to
rehabilitate these new migrants. Mr. Deputy
Chairman, only the other day, while replying to
a question by Mr. Chitta Basu, the
Rehabilitation Minister admitted that till then
the Government of India had not a
comprehensive scheme, no master plan, to
rehabilitate the displaced persons who are
coming from East Pakistan. It has been pointed
out that the Madhya Pradesh Government have
agreed to give the Chambal ravine for the
rehabilitation of East Pakistan refugees. But it
will take some time for its reclamation: at least
four to five years will be taken for the
reclamation of the Chambal ravine. The
Maharashtra Government have come forward
to rehabilitate sume East Pakistan refugees in
Chanda. But | understand that the per capita
land, already given to the migrated people, will
be reduced I think at present each family, each
argicultural family, is provided with a land of 9
acres. Perhaps it will be reduced to 6 to 7 acres.
There is the potentiality to rehabilitate 6,000
families in the Andaman Islands But it depends
on how far you can develop the infrastructure
therein. And after developing the infra-
structure it will be possible to rehabilitate
6,000 families in the Andaman and Nicobar
Islands. There is scope for developing the
Dandakaranya Project in the Kora-put district
of Orissa. May | ask the Government of India,
taking all these ooints into consideration, tak-
ing all these rehabilitation schemes into
consideration, to prepare a master plan for the
rehabilitation of the East Pakistan refugees?
Very often we discuss about the problems

of West Bengal, about the law 4 p.Mm.
and order situation in West

Bengal. But have we gone into the
depth of the problem in West Bengal? If you
look at the history of West Bengal for the last
23 years you
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will be compelled to come to the conclusion
that much depends on the haphazard and half-
hearted policy of the Government and he utter
negligence in solving the p oblem of rehabili-
tation of refugee who came from that part of
East 3engal. Mr. Deputy Chairman, Sir,
therefore it is high time that the Government
of India prepared a maste- plan. You will be
astonished to le-irn—it has been admitted by
the Government itself in a meeting of the
Consultative Committee on Rehabilitation—
that only 97 paise per head are spent on relief
measures for refugees who come from East
Pakistan and who are spending their lives in
the camps.

SHRI  MAHITOSH
(Assam): O) ly 87 paise.

PURKAYASTHA

SHRI PRANAE KUMAR MUKHERJEE: |
stand corrected. And it is not clear how long
the Government of India will ta*e to settle
these persons; it may be live years, it may be
ten years but the Government of India has not
com > forward with any comprehensive
scheme. Perhaps these persons will have to
pass their lives in the camps; perhaps these
persons will have to pas? their lives in the
most sub-human -onditions. If some of them
are conve-ted into Naxalites, if they lose
confidence and faith in the existing structure,
in the existing system and revolt against the
Establishment, 1 do not find any reason to
condemn them These are the objective
conditions there; these are the socio-economii
conditions in West Bengal which ire leading to
all sorts of problems. Therefore the
Government of | idia should take a view of it
and si ould come forward with a master plan
for settling the displaced person.' from East
Pakistan.

Mr. Deputy Chairman, Sir, it has been
stated in 'he Bill itself that some amount will
be spent on flood control and flood relief
measures. That also is a tellmg problem of
West Bengal. Only in 1968 a few thousands of
people were w ashed away in some of the
North Bengal district towns and till now the
Government of India has not come forward
with a master
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plan for the North Bengal rivers. The West
Bengal Government has sent its schemes,
delegations are com-nd hundreds of people are
coming from the northern parts; most of them
are coming from the remote villages to place
their demands before the Prime Minister but
the Government of India is sitting tight and not
doing anything. You will be astonished to
know that we do not still know when the
Farakka project of which we talk so much and
on the success of which the entire Calculi.;-,
port depends, is going to be completed. It is
not clear to us. The Minister in charge of
Irrigation and Power has not come forward and
is not in a position to ascertain whether 43,000
cusecs of water will pass through the feeder
canal to improve the condition of the Calcutta
Port. These are the conditions which have to
be taken into account.

Mr. Deputy Chairman. Sir, Only the other
day we were discussing during the question
hour the question of land ceilings. If you go
through the report, prepared not by any leftist
party, prepared not by any party sitting in the
Opposition, but prepared by the Union Home
Ministry you will be astonished to know how
much agrarian tension and how many land
grabbing movements took place in India in
1968. Mr. Deputy Chairman, from the report
prepared by the Union Home Ministry we find
that agrarian movements took place in Assam
5, Andhra Pradesh 5, Bihar 3, Gujarat 1,
Kerala 3, Madhya Pradesh 6. Maharashtra 1.
Mysore 1, Manipur 1. Orissa 3, Punjab 2,
Rajasthan 2, Tamil Nadu 2, Tripura 1. Uttar
Pradesh 5 and West Bengal 326. Four
thousand people were arrested in Uttar
Pradesh because of the launching of the
satyagraha movement and land grabbing. It
has been admitted by the Report itself that
defective land laws are the root cause of
agrarian tension.

It has been admitted in the Report itself that
defective land laws are at the root of agrarian
tension. Defective land laws, defective ceiling
system, failure of the Government to prevent
male fide transfers are at the root of the
peasant revolt in different
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[Shri Pranab Kumar Mukherjee] parts of the
country. In West Bengal there may be 367
agrarian movements. That will spread to the
other parts of the country. The signal is
already there. It is astonishing to note in the
Report of the Union Home Ministry that
defective land measures, defective land reform
Acts are solely responsible . .

SHRI S. D. MISRA: The hon. Member is
speaking so well and we would surely like to
hear him, but it is a very thin House. There is
no quorum. We must get the minimum
number of Members to hear him.

THE DEPUTY CHAIRMAN: The quorum
bell is being rung. In the meantime, you may
continue your speech.

SHRI PRANAB KUMAR MUKHERJEE: |
would like to point out that these things should
be taken into account. The Government of
India should be cautious regarding the changes
that are coming about. It has been pointed out
in the Report that there is a large-scale
eviction of share-croppers. A large number of
share-croppers in all parts of the country are
evicted. On what ground is it done? It is on the
ground of personal cultivation. It has been
pointed out in the Report itself that various
State Governments should come forward and
the Government of India should provide the
guidelines about land reforms. It has been
pointed out that on the plea of personal
cultivation they should not be evicted. It has
been pointed out that on the plea of personal
cultivation the Jotdars and their rights should
not be changed. It has been categorically
stated in that Report. It has not been prepared
by any party sitting on the Opposition
Benches, but by the Study Team appointed by
the Union Home Ministry that personal
cultivation should have a clear definition in
the laws. It should include the application of
manual labour or year-long residence in the
land or effective supervision. These should
comprise the definition of personal cultivation.
It is high time that the Government of India
came forward with radical measures to have
progressive land reform measures in
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almost all the States. Only the other day, the
Planning Commission, in a study conducted
by it has found that the ceiling laws vary from
State to State. In some States it goes up to 627
acres, while in some other States it goes only
up to 60 acres. If the Government of India
cannot bring about progressive land reforms
even after twenty years of independence, even
after four Five Year Plans, | do not know how
they can contend the revolting peasant, how
they can contend the hungry peasant, when
there is thirst for land, when there is hunger
for land. These are not merely questions of
law and order. These are based on socio-
economic conditions. If we do not look into it
in the true perspective, if we do not look into
the socio-economic conditions, no amount of
legislation, no amount of assurance and no
amount of resolution will solve the problem.
Before | conclude I request the Government of
India to give serious thought to this problem.
Thank you. SHRI K. R. GANESH: Mr.
Deputy Chairman, Sir, 1 am grateful to hon.
Members for giving their valuable suggestions
on the supplementary demands and excess
demands which are before the House. The
debate was not confined only to the demands
put forward before the House. The discussion
covered the entire Indian economy and
depending on the political position of the
various speakers, they have dealt with the
Indian economic situation with its political
overtones and in the manner they feel.

I was very much surprised to hear Shri S.
D. Misra who painted a picture of our
economy and the situation in the country in a
manner as if everything is disintegrating in
this country. | would only appeal to him and
put before him that while undoubtedly we
have problems which our economy faces—we
have very serious problems of social tension,
we have very serious problems with which the
country is confronted—but very much of the
difficulty that we face today has been created
by Shri S. D. Misra and the gentry which
belongs to his party whose politics , . .
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SHRI S. D. MISRA: | want to understand
how | have created the difficulties. The
residue is there. The defectors are t lere.
Now let them take the blame Why are they
blaming us? We ar; not in the Government.

SHRI K. R. GANESH: Give us some
time. Yo i have been too long there. | was
trying to say . . .

SHRI AKBAR ALI KHAN: You have
been in t ie Government.

SHRI S. D. MISRA: | am not there at the
moment

SHRI, K. R. GANESH: | was trying to
say that the politics of status quo which he
,nd his friends follow today and havt been
following were responsible for many of the
difficulties that we face today and many of
the hesitatic is which we had, and he has left
us and it is very good for the countr (hat he
has left us. | think. Sir, "hat after their leav-
ing .. .

SHRI MAr SINGH VARMA (Uttar
Pradesh I: It is also good that you have
come in.

SHRI K. R. GANESH: ... we are making
very s srious effort to improve the economy
a id get rid of the policies that our flends
have been forcing the party which runs the
Government to fo'low.

SHRI S. D. VIISRA: | request the hon.
Minister-- am a culprit, 1 do concede—I
want a reply on facts that | have given. |
want a reply on facts. If I am wrong. | will be
glad to say | am wrong. | said let there be a
reply on acts that | have stated before the

Hoase. It is no use your accusing me tod
my accusing you.
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SHRI K. R. GANESH: Shri Misra

mentioned that there were savings and asked
why it was necessary to come forward before
the House for supplementary demands when
the savings were there. As the House knows,
parliamentary approval is necessary whenever
there is likely to be an excess expenditure over
the grant and expenditure on new services
which have not been provided for in the
Budget, and even though the expenditure can
be met out of savings, at least a token grant
becomes necessary. Certain new items of
expenditure like the interim relief or the
expenditure on new migrants who come week
after week to this country or the cyclone relief
cannot be foreseen, and that is why it becomes
necessary to come before the House and ask
for supplementary demands or ask for
confirmation of excess expenditure.

Sir, Shri Misra also mentioned about the
fantastic figure of Rs. 30,000 per day being
spent on the Prime Minister and her
Secretariat. | have got some figures here
because he said that it has never been
contradicted. Butget provision for 1970-71 for
the establishment charges of the Prime
Minister's Secretariat was Rs. 14,46,000,
Prime Minister's pay Rs. 27,000, the Prime
Minister's sumptuary allowance Rs. 6,000,
travelling allowance Rs. 1,000 because the
Prime Minister is entitled to travel by IAF.
This works out to roughly Rs. 4,000 per day,
and not Rs. 30,000 as was put before the
House by Shri Misra and previously by many
other Members.

Sir, about the economy of the country we
do not agree with some of the speakers,
particularly those belonging to the parties
which are now known as the parties of the
Grand Alliance who put before us a gloomy
and disintegrating picture of the economy . . .
(Interruptions) 1 am interested in grand
alliance, he is interested in triple alliance.

SHRI S. D. MISRA: You have triple
alliance between the Muslim League, the CPI
and your party.
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AN HON. MEMBER: What about the jana
Sangh?

SHRI OM MEHTA: Yours is neither grand
nor alliance.

SHRI. S. D. MISRA. Ask the Minister to
reply to the points and not talk about politics
unnecessarily. Otherwise there will be replies
from here also.

SHRI BHUPESH GUPTA: He is referring
to a wedlock which is almost in the process of
divorce in Gujarat.

SHRI S. D. MISRA: Even now it is strong,
it will continue to be stronger.

SHRI BHUPESH GUPTA: | can say, they
will be visiting the house of sin very soon.

SHRI S. D. MISRA: Don't worry. Your . ..

SHRI BRAHMANANDA PANDA
(Orissa): Let it be decided when the mid-term
poll comes. Why waste the time of the House?

MR. DEPUTY CHAIRMAN: Mr. Panda,
do not interrupt please.

SHRI K. R. GANESH: Government is
conscious of the fact that there are very
serious economic difficulties which are being
faced. In an expanding economy, the question
of providing resources is a very large and
difficult problem. And this House has
discussed many a time the question of rising
prices, the question of unemployment, the
question of losses in the public sector
undertakings and also the question of
licensing policy and | do not think it is
possible for me to go into the entire gamut of
the questions. (Interruptions). 1t is not very
inconvenient, of course, and | may answer
them, Sir.
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SHRI K. R. GANESH: Very recently, only
a couple of days back, the Finance Minister
dealt with the price situation and placed before
the House that the problem of prices has to be
seen in an integrated manner, we cannot take
one step here or one step there which will
bring about stabilisation of prices. It has to be
a part of the general economic development, it
has to be a part of certain steps that are
necessary so that speculation could be
stopped, so that credit could go for productive
purposes, so that production could increase.
And also, certain regulatory measures,
wherever they are necessary, are taken.

All these integrated steps alone will
stabilise the prices. | may inform the House
that even to-day the wholesale price index has
shown a general decline. The wholesale price
index which was at 183.8 at about the 10th
October. 1970. had come down to 180.2 on
the 28th November, 1970.

SHRI S. D. MISRA: When was that? Now
there is a contradiction between him and his
own Minister. The other day, Mr. Y. B.
Chavan, while replying to the debate on the
price situation, admitted himself that it had
gone from 182.1 to 193.1. This was about 15
days back. Now, how is he saying that it has
come down?

MR. DEPUTY CHAIRMAN: So far as |
remember, Mr. Chavan said that the prices
have come down as compared to last month or
the previous month, but that as compared to
the same month last year, they have gone up.

SHRI S. D. MISRA: He is comparing 181
of last year to this.

THE DEPUTY CHAIRMAN: Last month.

SHRI S. D. MISRA: Let him be sure of his
facts.
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SHRI S. D. vIISRA: Your statement is
wrong. You are not wrong; the statement
p.ven to you by some others is wrong

SHRI K. R. GANESH: The latest figures
available on the price index show that it has
fallen down to 180.2.

SHRI MAN SINGH VARMA: It is only a
juggle y of figures, nothing else.

SHRI K. R. GANESH: | concede that this
downward trend in prices which is being ;een
may not present a complete and total picture
of the situation in the country. As the Finance
Minister pointed out, a very serious effort v ill
have to be made to arrest the rise in prices. He
also outlined a seri s of steps that the
Government propose to take on this question.

Sir, it has a so been pointed out that
industrial “reduction is falling and that man-
days are being lost as a result of strides. Our
Swatantra Member and even Mr. S. D. Misra,
while conceding the need for interim relief
and the various emoluments that have been
given as a result of wage agreements in
various industrial establishments, said that
these are unproduetn e expenditure and
blamed the Go' ernment for this expenditure.
Sir, what is the alternative policy wh ch our
friends have got to put befoie this country, an
alternative to the policy that the Government
has b-en following? The Government has been
following a policy of planne d development of
the country, of inci easing production, of
industrialisation Now, after 15 vyears of
industrialisation, industrialisation of the kind
the representative of the Swatantra Party
wants, it was found that the national income
was not distributed to arge sections of the
society, but it went to fatten the 75 monopoly
houses. As a result of that, the licensing
system and the Monopolies  Act  came.
Now, Sir, we on
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this side of the House are also conscious that
without increased production and without
rapid industrialisation, it is not possible to
build the economic base in the country, it is
not possible to generate surpluses and it is not
possible to provide the basic minimum neces-
sities to the people. But in the development of
the kind that was seen during the last 15 years
and which some of our friends on that side
want, instead of development tensions have
grown, monopolies have grown.

And some of the basic, chronic, problems
of the Indian society and the Indian economy
continue to remain. So. as the Prime Minister
said, it is necessary to have growth with social
justice, and whenever there is a conflict
between growth and social justice, it is the
primary responsibility of the State to come in
and see that regulatory measures are taken.

SHRI S. D. MISRA: Nobody is denying
that.

SHRI K. R. GANESH: Then about the
public .sector enterprises, it is a very usual
criticism that is there about their not making
profits. We are conscious of the fact that the
public sector enterprises are not functioning as
efficiently as they should function. But in
recent years the survey that has been made has
shown that out of 86 or 87 public sector
projects, a majority of them have made
profits. The profits may not be very large, but
they have made profits. And steps are being
taken to see that the public sector projects
work eTiciently. that they work with pro-
fitability and to their full capacity. |
concede that one of the major problems is that
the public sector enterprises are not working
to full capacity in some olaces due to various
reasons which have been put before the
House. But at least half of the public sector
industries are making profits and steps are
being taken to see that the management is
modernised, that efficieny is generated there,
and that better labour-employer relations are
brought about in the public sector industries,
so that some of the problems that we face
could be remedied.
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Then, one of the honourable Members
asked about the allocations to West Bengal.
Sir, as you are aware and as the House is
aware, when the Budget was placed before the
House, certain allocations were made to West
Bengal and they were made on the realisation
of the special conditions that exist . . .

SHRI S. D. MISRA: Sir. before the
Minister goes to another point—probably he is
going to take up another point—I would
request him, through you, kindly to enlighten
me on my question, and if | am wrong, | will
be glad about it. For the ready reference of the
Minister | may tell him. without repeating the
whole thing . . .

SHRI ARJUN ARORA (Uttar Pradesh):
Who can enlighten you? You cannot feel
enlightened.

SHRI S. D. MISRA: ... in the Fourth Five
Year Plan Rs. 3,000 crores were to be invested
in the public sector and Rs. 2,250 crores in the
private sector. So in one year it should be Rs
1.050 crores. That means for two years it
should be Rs. 2,100 crores. As against that, is
it not a fact that only Rs. 1,200 crores have
been invested both in the private sector and
the public sector? Am | right or am | wrong?
How far am | right or bow far am | wrong?
Kindly enlighten me, and if I am wrong, I will
be glad about it.

SHRI K. R. GANESH: Sir, the honourable
Member asked a very detailed query
involving many facts. 1 do not have all the
details readily available with me. | will get
them and | promise to supply the honourable
Member with all the details that he has asked
for.

Sir, 1. was referring to the allocations made
to West Bengal. 1 was saying that certain
allocations have been made to West Bengal on
the realization of the very special cir-
cumstances and the situation that exist in West
Bengal. As far as West Bengal is concerned, |
can only assure the honourable Member that
the Prime Minister herself placed the
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proposals before the House and there mav not
be much difficulty about finding allotments
for West Bengal wherever the West Bengal
Government is in a position to utilise those
allotments. Unfortunately, much of the
allotment that has been made could not be
utilised because of various conditions existing
there, because of the state of the administra-
tion there, because of the general social and
political conditions there.

Quite a lot of money that has been allotted
has not been utilised. | can assure the hon.
Member that so far as the economic
development of West Bengal is concerned,
there may not be much difficulty in finding
the necessary resources.

Shri Misra also pointed out about banks and
he said that there is difficulty in the working
of the banks and even the balance sheets have
not been drawn up. As you know, the Banking
Companies (Acquisition) Act. 1969 was
struck down by the Supreme Court and the
new Act replacing it came on 31st March
1978. In this new situation the fourteen former
banking companies stood transferred and
vested in the new fourteen undertakings and
during this period that has passed between the
taking over and the new Act audit had to be
done. There has been some delay in this
because the auditors had raised certain
queries. Now the Reserve Bank has directed
thp banks that by 31st December, 1970 all
their final accounts should be ready and it is
expected that the reports and accounts of all
the banks will be published before that date

Shri Pranab Kum?r Mukherjee has mentioned
the problem of displaced persons. This
problem has been discussed many a time and
the House and the country are conscious of the
fact that these unfortunate brethern of ours
who are driven out from East Pakistan have
got to be rehabilitated and the government has
a iinme and scheme for rehabilitation. This
scheme has to be implemented with much
greater speed The honourable Member said
that 6.000 families could be settled . . .
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SHRI S. D. MIS1A: With 86 paise can the
Minister < r his family carry on? They are
paid 86 paise per day

SHRI CHITTA BASU (West Bengal):
Even a crin inat who is in the police custody
is ¢ ffered Rs. 3 a day.

SHRI K. R. GANESH: The hon Member
mentione 1 about 6,000 families being settled
n Andaman and Nicobar islands. He knows
that the East Bengal settlers have been settled
in those islands and since ] come from that ;
real can assure him that it is on>- of the
few places-where settlement  has taken
place and they have been fully settled Only
difficulty is- that there is not that much of
lan 1 as it is generally understood and very
valuable forests have got to be c¢ eared
according to some plan. It is rot possible to
have very quick clearance and it is a small area.
I know foi certain that the Andaman
adminii tration is trying its best to see that areas
according to the plans of the Rehabilitation
and Agriculture  Mir isters are  cleared
when more families could be settled. Sir, the
debate has brought out many points and | have
tried to reply to some of the cr-ncrete
points. As 1 mentioned, larger questions of
economy, prices, employment and licensing

policy, with their political overtone, have bee
i discussed many times in this ilouse.
With  these words, | appeal to the House
that these demands may be returned.
MR. .DEPUTY CHAIRMAN: The
question is.

"That the B 11 to provide for the
authorisation >f appropriation of moneys
out (f the Consolidated Fund of India to
meet the amounts spent on certa'n services
during the financial year ended on the 31st
day of March. 1989, in excess of the
amounts granted for those services and for
that j ear, as passed by the Lok Sabha, be
taken into consideration."

The question oas put and The motion ivas
adopti d.

THE DEPUTY CHAIRMAN: We shall
now take up the clause-by-clause
consideration of the Bill.
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Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1. the Enacting Formula arid
the Title were added to the Bill.

SHRI K. R. GANESH: Sir, | move: "That
the Bill be returned.”

The question was put and the "motion was
adopted.

MR. DEPUTY CHAIRMAN: Now, Bill
No. 5. The question is:

"That the Bill to authorise payment and
appropriation of certain furl her sums from
and out of the Consolidated Fund of India
for the services of the financial year 1970-
71. as passed by the Lok Sabha, be taken
into consideration."”

question was put and the motion was
adopted.

MR. DEPUTY CHAIRMAN: We shall
now take up the clause-by-clause
consideration of the Bill.

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI K. R. GANESH: Sir, | move :
"That the Bill be returned."

Tlte question was proposed.

SHRI BHUPESH GUPTA: Sir, 1 want to
bring to the notice of the House a fact—what
I know to be a fact—and | think this should
receive the attention of the House. Sir. |
understand that in Calcutta, the Birlas are
trying to sell their air-conditioned building,
‘Industry House' in 10. Carmac Street, and
negotiations are going on with the Defence
Department of the Government of India to sell
this building for a sum of Rs. 2.20 crores, that
is. two crores and twenty lakhs of rupees.
Now, Sir, in this connection, | would also like
to point out to you that the carpet area of the
Dremises is roughly 1,30.000 sq. ft. and the
value per sq. ft. of covered area comes to Rs.
170. This sounds ridiculously high, but the
Birlas are capable of doing it. In fact, they
have recently managed to
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dilapidated house in Thestro Road, Calcutta to
the Government of Nagaland for a sum of Rs.
30.00 lakhs which would not have fetched
even half the price if sold at ruling rates. |
understand that some high officials are in
league with the Birlas in this matter and are
trying to negotiate with the Birlas. | would
like to know what exactly is the position in
this matter, whether the information is true or
not. | give notice of this because 1 think that it
would be in public duty to forewarn the
Government that no such deal should be gone
into with the Birlas and | should like to know
the meaning of this deal between the Nagaland
Government which is in close touch with the
Government of India and the Birlas for selling
this Birla house to the Nagaland Government
for thirty lakhs of rupees. Now, Sir, these are
very serious matters.

Before | sit down, | also like to know from
the Government what steps they have taken to
remove the liags from what you call the
palaces of the princes. | understand they are
flying in almost all the princes' palaces. 1
understand that the Raj-mata of Gwalior has
refused to give up any of the official
privileges she was enjoying That has
happened in other cases also. Therefore.., Sir,
this fact | would like to bring to the notice of
the Government, and this should be gone into.

Sir, before | sit down, | would like to warn
the Government about one thing. Tomorrow
we are told that the Supreme Court is
delivering its judgment on the Administrative
Order on the Privy Purses, etc. Wo do not
know what the judgment will be like. If the
judgment is in our favour. | have nothing to
say. If the judgment is against the
Administrative Order, the Government should
not just take it lying down. The Government
should immediately introduce a Bill in this
House and get it passed . . . {Interruptions). |
am sure there wi'l be a greater chance of its
being passed now. T have calculated, Sir, that
the Government can introduce a Bill, without
any long notice. They can give two days'
notice. Tomorrow

tomorrow the Government can introduce the
Bill. If necessary, they can extend the House
by a day or two. We should pass the Bill be-
fore we disperse. This is the sentiment in
many quarters. We have been threatened all
the time by certain quarters that this Bill or
this Administrative Order abolishing Privy
Purses is going to be set aside by the Supreme
Court and that some-thing will follow. The
only thing that will follow in the event of an-
nulment of this Administrative Order is that
the  Parliament  should re-enact the
Constitution (Amendment) Bill. Sir, some
difficulties are there, | know, about
communications and ot'ler things. I think if we
give notice, members will be here by next and
I think we can pass it. Surely this should be
discussed. We must not allow them to get
away under the cover . . . (Interruptions). It is
not a financial question; it is a question of
national honour, national dignity, national
demands. We should make our authority
absolutely unassailable, if necessary, by an
amendment of the Constitution. | again sug-
gest what has been suggested to you in the
morning that the Rules Committee should
immediately meet and clear uo the position, so
that only at the final stage, at the passing stage
it will be necessary to have two-third majority.

These are my suggestions. Sir, | think these
should be seriously gone into by the
Government. | hope Mr. Om Mehta will
kindly convey to proper quarters the
sentiments of the House on this . . .

(Interruptions)

Sir. my impression is that if this Bill is
brought again, many of these gentlemen may
not come and vote against it. My impression
is this. A good news! The Old Congress is
sinking under the weight of its own seat in
Gujarat . . .

(Interruptions)

MR. DEPUTY CHAIRMAN: Please sit
down.
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SHRI S. D. MISRA: We are surprised that
Mr. Ehupesh Gupta should take the time ol the
House on such matters when hj is the secret
principal advisor of his Government. He
secretly advises them. What is the use of
advising so openly in this House? When he
talks of alliances, it looks really idiculous. He
is already aligned i ith the reactionary forces
outside t lis country. If he aligns with the
Muslim League and the Congress(R> whom
he criticises openly here, it ias no meaning. He
should not be so hypocritical. Having said this,
I have to mention another point. | have a small
but very important matter 11 mention. Since
the last 60 days theri is a strike going on by
very small people—cooks, bearers, barbers,
orderlie ;. etc.—in the Irwin Hospital here ard
the reason is, not that they are fighting for
more pay, etc. but what th y say is, the Second
Pay Commission made some recom-
mendations aboi t them and that what the
Willing don Hospital people and the Central
Government Hospital people are gettiig, they
should also be paid by the [Ielhi
Administration. The other hospHals are paying
the enhanced rates and confirmations, etc. are
being d<>ne according to the Pay Commissioi
i recommendations. Since the last 6i' days
these people have been on strike tut nobody is
looking intc their grievances. It is not as if
sorie small people have gathered there >n
strike for mere wages but because so many
thousands of people of the same category have
got those facilities, why is it that they are not g
-anted the same? | request the Mini ;ter to look
into this and see that th > situation is remedied
because they are really not unskilled people w
ho are being denied b/ the Irwin Ho;pital
authorities but they are semi-skilled people
and for semi-skilled peo; le the Pay Commis-
sion has recommended something more which
is being given in the hospitals of the Central
Government here. Therefore | request that this
should be look- d into and implemented.

st fiewr anht (fer) @ AEE
fedY Saciw wgRY, TH 9IT A AT AT
sreq fafirex & ag mywnaT f=am o1 &

L/i(Dmr:ss—s
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frz srfaer % oot was a7 oy fasin
AT T AT THITT 2, I 97 A FAT
T AT &, TAHRT I Z1T 67 777
AATAT FITAT 317 GH(Z7Z 7 O 1477
F A AW HET P A% WA qA A
AOA | AGFA AW ATAT F fr o34
AT F qE ® wAT AF AT
TIA A3 FZI 72§ | TAAT q
2 & g F¥7 o7 9 26 WA A7,
ST HT V2T 2, I AT 7 AT Wiy waa
T G FAT TAGI1 AT AT LHIIF £, A9
SET 9 ST FWIT TET AT 2, IR
IHIEA FIT ATfEm | FWr qaw A S
a fadl o7 F are & w2, IFF0 F47 FHAT
AN | e g At g 2, Afe
T q 2|8 L L

ot vt feg awf ;&7 AT e

= TWT qATSAY ¢ Z0 TV AT HTTH
AFAE | AT AT T AFGE § L . .

st w fag a=t : 7w WA £ oA
faer gm &1

ot oWy arat . . . gfafEemErey
g, zafan & AmAAT g L. .

it grae fag werdt (7)o
T AT AFAE ATT AAH T 9 |

sY wewr Tt ;.. . WIT R
Tarrfew @ g9 A A dfaar w1 fF
T2 OF IS AT FAT AE 2, a7 AT
AT g, FAfAn ety oy § fF
7R { A qZ AT WISET qfqum 2, 3
AT F7, AT TIAAOZTI, T9 939 41,
afweafos gaeet #1, Fifaa Frae w2
av far 7 $a= 3% 5 992t #1 wamwed
TTT AAT FMAT, FPISF FATH T,
TA FHTT OF A0 7 ey A fAn 747 FEET-
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T FA[ 77 AW FT FOAM § T AAEATT
of fawior grm 740 |1 37 95 omaet
qq METT A |

&1 7w fag awl 5w § 9 =@d @
F4 wEET at | s

st YireWE arel ;oA Wl h 919 A
fome s F7ar g T ag e wed g
w7 7g fama dve g a9 8, 94
Hz A AT TEA L s fEe

SHRI KRISHAN KANT: Sir, | want to
draw the attention of the hon. Minister to the
jute strike that is going on for a number of
days in Calcutta. It is my information that the
jute manufacturers themselves want the strike
because that way the price of jute increases
and they can bargain with the Government and

the people for more. On the other hand, the
jute producer loses. That is my information.

I would say that the Prime Minister herself
should look into the problem and settle it, and
if the jute industry does not in any way co-
operate, it is time for the jute industry to be
nationalised. No mo~e delay should take place
in the matter and the Prime Minister and the
Finance Minister should look into it and see
that the jute .industry either comes to terms or
is nationalised. There is no other way. | would
request the Government that they should not
fall a prey to the jute manufacturers' threats by
reducing the excise duty O" the export duty. |
would like the Government to take immediate
action in this connection.

Secondly, | would like to know whether the
hon. Deputy Minister knows a fact which has
been reported in the capers today—about the
remarks of Dr. Gadgil, DeDuty Chairman of
the Planning Commission, with regard to the
Tariff Commission. It is very clear that the
Tariff Commission—as | have said earlier in
this House—is essentially under mo-
noooHstic  control.  Their reports are
sometimes giving them costs which they
themselves do not want. It is high time our
Tariff Commission is
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scrapped. Or, if you want to keep it, puL some
other people who understand the problem and
who can take the country in a particular
direction; but all the present staff should be
changed. | want the hon. Minister to please
look into it and also bring to the notice oi the
Prime Minister the remarks made by Dr.
Gadgil. They are very important and it is a
very pressing problem. It is high time when a
critical decision should be taken, whether the
Tariff Commission should be there or it should
be scrapped.

Lastly, in the light of what Mr. Bhupesh
Gupta and Mr. Kulkarni have said about the
privy purses, the rules in this House must be
changed immediately and a Bill for the
abolition of privy purses and privileges must
be brought in. This time the sittings of both
the Houses of Parliament should be extended
and. before we adjourn, the privy purses Bill
must become an Act and get the Presidential
assent. After the decision of the Supreme
Court tomorrow we need not wait any more
and no delay should take place. We need not
adjourn on the 13th. We can sit for two or
three more days. The rules can be suspended.
Immediate action is required in this con-
nection.

st gre g WIdt : Tramiy
Wz, AT A gAnfy ¥ 3w famw o
fadms & d=q ® v fer oM @
AR § 7 w7 33w sanfr 34 oaf Ay
f&r = @dg & gi & Fa97 "raves
Z

uifa® wargr & we # qrA A i
Bt Y & W qF IAH A AT ATy
A ¥ | TA AT AY ATH AWITEF FHT WAT
# 5 2wt wnfas waear w1 frdy g€
# WY FAw aeqEAT 98 959 few &Y
AT & | AVHIC & HEA WA IJIEAT A
vs wifrs d%c a3 99 F ©7 F =y
gHT B | 9T S WIAF WHE FT THTAAT
F7A & fog W & & amT weAt arfas
Afeai w1 wfy srfog 23 F fAw gowe
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Tgmr dza At & oarAder wew G-
W W INE TAIAFZ ET AT FA AT E
uH ot T FA F 7 GATT K A0S AT
gt & & whpam % weaiw a9 & frasi
F WA ©F AT A HOT FF A
Ty &, & g s faw &/,

I 98 AT 97 F & "I I AT A7

wfawre & 1 qgT Ay Fedr Svw a s
FEAT TG & AT F¢ T T HFAT 4 AW
W GFA FT ST Y & Al 37 BF
HFAT § | T WT AHAAAE TAdT
#r afefy § fedt ey #1 T 797
w1 e &, A1 @ frefi wRT A A aTa%
& 2 1 Afer o ofyowz st ow v
T AZ AT | FT T AR F A5G W7
T &, 1K wwwer 7y o g 0
3] & AR & FHE 6T A (97 30
AT RIXHT FATIA § | 57 ANT FleavT
H FUTHT FT AT AZN 2, TART AT H
SSHAT SpaFardi & £ A0 FA FT
TR AR

qaw 3z & 5 T e
WA § AT AT T #ET ¥ WA g
& ar 7ET AAAT qFA 4 | AT WL F qUAT
AW FJAAT ALY AFr AT FHT W 7T
#fqam & Hwina 7 |frar w1 ATy
T GAASNG SqTAT & TATY HIATTRATES
BT TG FIT SR £ | 4% 9T 7
A T FF A1 AT F FAH AT A
Ay e fw o 3t s 2 R s aaEe
A0FT H a7 ST 797 ", T T Tl
wfodmaars wAmw # wE Ar
i IR R I AT IR
izl i 2 79y T &, 71 A
& | & fan Aure vzar =iy 5w
TR I MAAEE F R AT 0 AE
. AR Foww, A1 9T T AR
Fe-wwe gvAT aifan fa 9a fediz 4
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e 7% a7 595 5 9t avs gfar
# wzA ¥ B gardy g w2 i Y, Ay
zrdy A1 gaa frwre fagr ar 1 37w
TAAA T W AR F g
41 % 1 gafay ww Fwzan & ag oo
F I TITA T AT 9V AT sHEFAC wwfA-
sttt & AT 97 TG §, 78 -
A% % TM 97 2 | A 59 19 5T G F4,
A 79 FI FAGT ® FAA ATA A AA FT
g7+ F4a 7 F1E 67 077 TR AT 3W 90
¥ AT F1 @9 FE & A0 AL0E
AT, TATT qF TE HE HEEAT FT |

MR. DEPUTY CHAIRMAN: Do you want
to reply to these points?

SHRI K. R. GANESH: These points have
been noted.

~ MR. DEPUTY CHAIRMAN: The question
is:

"That the Bill be returned”.
The motion wds adopted.

THE APPROPRIATION  (RAIL-
WAYS) NO. 4 BILL, 1970THE
APPROPRIATION  (RAILWAYS) NO
5BILL, 1970

MR. DEPUTY CHAIRMAN: There are the
two Appropriation (Railways) Bills, Nos. 4
and 5 and we will take them up
simultaneously as we did earlier in respect of
those two Appropriation Bills.

THE MINISTER OF RAILWAYS (SHRI
GULZARILAL NANDA): | move:

"That the Bill to provide for the
authorisation of appropriation of moneys
out of the Consolidated Fund of India to
meet the amounts spent on certain services
for the purposes of Railways during the
financial year ended on the 31st day of
March, 1969, in excess of the amounts
granted for those services and for that year,
as passed by the Lok Sabha, be taken into
consideration". .

| also move:



